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1 ) PRESENT :

; I'he Hon'ble bm HARCOURT BUTLER, K.C8 1, C.LE, che-Prqndent prmdmg.

an:d 54 Mombers, of whom 48 were Add1txona.l Memben
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QUESTIONS AND ANSWERS,
Y

'.l‘he Hon'ble Mr. Das asked :— e}
1.:« (a) 'Has the Government recelved a copy of any lettpt add

. manufdcture pf leather in India?

.hulphate or barium compounds are used in

:._« (b) Has the Government made any inq m? to ucemm whethcr barium -
ndia in the manufacture of
leather?

(¢) If such inquiry has been made, will the Government be pleased to
state whether it has been?;uud that barium su cFlmte» or barium compounds are
used in the manufacture of leather in Indis, and, if o, to what extent and in
which parts of India?

(d) Tsit a fact that the use of leather adulterated mth barium sul hnfo
or barium compounds is injurious to {he human body, nnd lometunel 1 to
serious cases of blood-poiscning ? 5& i

“(¢) Is'ita fnct that in 1912 the Commonwealth of Australm issued
a proclamation prohibiting the importation into that country of all leather

meant for human wear containing any portion of barium sulphate or barium
compounds ?

it

l
1
Tt

by the v-'
: London ‘Oliaber of Commerce to the Secretary of Btate forIndia eontauung

-8 request to ‘prevent the use of barium sulphate or barmm ,Qompoundl in theum -.-'w :
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582 QUESTIONS AND ANSWERS.
[Mr. Das ; My. Clark.) [ 27ra FeBrUARY, 1914.]

. (f) If barium sulphate or harium compounds are used anywhere in
India in the manufacture of leather what measures, if any, docs the Govern-
ment propose to adopt to prevent the practice ?”

The Hon'ble Mr. Clark replied :—
The answers to questions () and (3) are in the afirmative.

(¢) Inquiry has shown that the adulteration of leather with barium salts
is not practised to any appreciable extent in any part of India.

(d) and (). The attention of the Government of India has bLeen drawn
to the fact that the Australian Government have prohibited (he importation for
human wear of leather so adulterated, on the ground that it is injurious. The
Government of India have not, however, received any furtlier evidence fo show
that such leather is injurious, nor have any instances coms to their notice of its
causing blood-poisoning to those who wear it.

(f) The results of tho inquiry indicate that there is mo necessity for the
imposition in India of statutory restrictions on the use of barium sulphate or
compounds in the manufacture of leathor. The principal tanners of the Madras
Presidency have, however, been warned that the use of barium salts is objected
to by English manufacturers, and that any tanner who may persist in the
practice runs the risk of losing his export trade.”

The Hon'ble Mr. Das asked :—

2. " Will the Government be pleased to furnish information on the follow-
ing points :—

(6) The value of rough tanned leather exported to England from each
of the provinces of Bengal, Bombay, Punjab. Madrasand United
Provinces during the years 1910, 1811, 1912, and during the
portion of 1918 for which figures are available.

(0) The value of hides and skins exported to England from the provinces
and during the periods named in (a).

(¢) What portion if any of the rough tanned leather exported from
India to England is re-exported to Australin as finished leather
or as leather goods ?

(d) Will the Government be pleased to give separately the value of
rough tanned leather and of hides and skins exported from India
to Germany during the years 1811, 1912 and 1913 or such
portion of 1913 for which the figures are available ?”

The Hon'ble Mr. Clark replied :—

“ With reference to questions (a) and (3), a statement® is laid on the table
showing the value of hides and skins, tanne: or untanned, which were exported
to England from the Presidencies of Madras, Bombay and Bengal, and from Sind,
during each of the three years 1910-11 to 1012-13. Separate figures are not
available to show what proportion of these exports originally came from the
Punjab or from the United Provinces.

(o) The information asked for in the Hon'ble Member's tbird question is
not at present available, but efforts are being made to procure it.

(d) A statement® is laid on the table which contains the information asked
for.”

The Hon'ble Mr. Das asked :—

8. “Is the question of maintenance of land records under the consi-
deration of the Government ? If so, when may its final decision thereon be

expected 7"

Fide dppezdix A.
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‘QUESTIONS AND ANSWERS. 688

[27m Flnnuur 1914.] [ Sir Robert Carlyle; Sir Torahim Rahimioola ;
My, Clark.)

The Hon'ble Sir Robert Carlyle replied :—

“The question of the maintenance of land records in Bengal and Bihar
and Orissa is under the consideration of Government. It is not pussible to say
when a final decision on the subjeot will be arrived at?”

i . The Hon'ble Sir Ibrahim Rahimtoola asked :—

. i 4 “Will Government bo pleased to state in varallel columns whether eacl: ceastries -
of the countries naraed below works on the prinoiples of free trade or On peisetpie

I.hose of protection :— or of prosas:

Great Britain, France, Spain, Portugnl Italy, Bwitzerland, -Belgium, sseves

nd, Deumark, Germany, SBwodeu, Norway, Russia, Auatm-Humrv
Buigarm Boumnm, Bervia, ' urke , Greace, United States of Amama.. Unnu.ds
Ausl:mlm, ‘British South Africa and J apan?”

’ '.l'he Hon'ble Mr. Clark replied :—

; : “It i m impossible to answer the question raised by thé Hon'ble Member
in the geqmp.l way in which he stntes it, since the terms “protestion,’ and *free

b

ade ', are gften very loosely employed. iAn entirely free trade country would %
bqona wlﬁem, as in the United Kingdom, import duties atglpvied for revenue |- T
ly, and where, in the pyent of the country itself; rdcluoing artiolea . A

Of%:rkul chamoter to those imported, an equivalent excisej s R
ist coun be (o} P

im} "'I:hle r the Government of India to state in gendrgl te

‘sygtem’ prevails in each of the nunierous countries thb{Hon’ble Member
'refers to in tus question. 'That would imply an exhauatweﬁ udy of the exist-
mg tanﬁ of each country and of its history.” ' -,

'l'he lion'ble Sir Ibrahim Rahimtoola askad

Bow Wlt.h reference o the correspondence pubhshedb jovernment in con- gAY |

nectlon with the Resolution passed hy th¢ Im perial Lag Oounml in the

matter of thé re-opening of the porta of Ga.lcutta s hlttngong for the

emba.rkatmn of Mohammedan pilgrims prooeedmg to Mm for pugnmags = l :
\

(1) Will Government be pleased to gtate :—  ° '; D e
L (o what amount of non-recurring expendi mourred if the- |
& ) port of Caloutts was m-opgmcl for uﬂnﬁ ion of pilgrims?

(b) what amount of annually recurring ex nditure 111 be anvoltod in
T m-opemngthopoﬂhfﬂaloummtﬁechkaﬂn -

“”(a)'whetherme portion of pilgrims who went $o Hadj from the
Bengal dency during each of the last five years was ns

ek i o b

follows :— :

1 l 1 The peresntage of ‘

| fotal mamber | Pilgrime fom | Beogalplgnme | |

d Yoar. ofE] -hy + the Bangal * to the total { s }

: . : i Presldenay. « somberel | G A

‘ - { | L . 5!’“"‘“ ;

: i |- |

1008y A L L L 1601 ¢+ ¢ g | ¢ ok ' '

1000 .. W s. . . . e e e 2086 4 BAn | 00) : -
W0 L0 DL L 18,083 i | 3350
) 2850 - 6,200 711
4988 9
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54 QUESTIONS AND ANSWERS, )

[ &ir Ibrakim Rahimtoola; Sir Haroourt (27tr FEBRUARY, 1914.]
Buller ; ilr. Clark. ] .

(2) With reference to the telegram from the Government cof Bong:\l
quoted by the Hon'ble Sir Harcourt Butle: in speaking on the Resolution
veferred to above, will Government be pleased to state whether the pilgrims,
namely, 1,112 in 1802, 1141 in 1593, 796 in 189¢, 2.740 in 195 and 920 in
1596, who arrived in Calcutta, proceeded on pilgrimage from that port ?

(3) With reference to the following sentence, which appeared in letter
No. 92 of tho 9th January from the Offciating Secretary to the Government
of Bengal, to the Secretary to the Governmeni of India, Department of Educa-
tion, namely, ‘and further, the measures which would be necessary to safe-
guard the Leulth of the City a:.d the port of Calcutta would impose restrictions

which would wiscourage pilgrims from embarking at this port,’ will Govern-
ment be pleased to state the nature und description of the restrictions under
contemplation by the Government of Bengal ?

(4) Will Government be pleased to state what were the maximum,
minimuin and average rates for deck passages from Chittagong to Jeddah for
each year during the period that Chittagong remained the only port of
embarkation for the pilgrims?

(6) With referunce to letter No. 78 of 81lst July, 1913, from the
Officiating Secrctary to the Government of Bengal, to tho Sccretary to the
Government of India, Department of Education, will Government be pleased
to furnish the names and addresses of the leading Mobhammedan gentlemen who
were oonsulted by the Governor of Bengal in Council, and to place on the
Council table the opinions received from ':ﬁlsuch gontlemen ?”

The Hon'ble Sir Harcourt Butler replied :—
“The whole question of arrangements for the pilgrimage to Mecca is now
» under consideration. The views of the Bombay Government are awaited. The
matter has also been the subject of a Resolution in this Council. The Govern-
ment of India have no information in regard to (a) and (b) of section (1), and
in regard to (2) no acourate statistics are available to show the extent of the pil-
im trafic before the Port of Calcutta was closed. The figures (1) (c) are, it is
E:Ilisvod. substantially correct. The third question refers to a matter entirely
under the Local Government. An effort will be made to get the information
asked for in clause (4).
The Government of India are not prepared to furnish the information
asked for in clause (5) of the question. "

The Hon'ble Sir Ibrahim Rahimtoola asked :—

Asdvaiest @, Will Government be pleased to furnish the following information :—
) (1) The average total quantity per annum of cotton piece-goods
fastered ta, importeﬁ into India during each decade ending in 1870-1880—

e 18¢0-1800 and 1910 ?

(2) The average total value Eer annum of cofton piece-goods imported
into India during each decade ending in 1370-1880—1890-1900
and 1910 ?

8) The average total quantity per annum of cotton piece-goods

® mnnu.fugteumd in India by power looms during each decade
ending in 1870-1560—1880-1800 and 1910 ?

(4) The average total value per annum of cotton piece-goods manu-
factured in India by power-looms during each decade ending in
1870-1580—1880-1800 and 19010 7 "

The Hon'ble Mr, Clark replied :—

“ A statement® is laid on the table which gives the information asked for
by the Hon’ble Member in so far as it is ;nil;bfle. I regret that figures cannot
be supplied showing for the eseriods specified the quantity and value of

cotton piece-goods manufactured in India by power-looms. "

* Vids Appendix B.




QUESTIONS AND ANSWERS. 585

(27ra FesrUary, 1914.] [ Sir Ibrakim Rahimtoola; Mr. Clark; Raja
Kushal Pal Singh ; Sir Robert Carlyle ;
Sir Reginald Craddock.]

The Hon'’ble Sir Ibrahim Rahimtoola asked :—

7. “ Will Goverament be pleased to furnish the following information for Zsy.a4
each of the last ten years:— Faw and
| rawand

The total The fotal | The tota! weo | Tha to'sl quan- Me0RTac.
a U;:u‘.lo;al quantitv of quimily of  quan:itr of Thf”oh, q:‘"‘!‘{-' tity of tanned “.’:‘n‘#
qj::: C!":r‘:l' manofaciared | raw hiles tun.edlli‘idu ';I"":L‘I:‘:.:;I " gr and nlnc:l skins ax-
s jute exporied | exported  exporwd from i skins export
from Tndin. T My Ge lfmnrll: Todia. Tndia. od from Tndis. g o0t BROHES From Tndta.

B ki ____
mJ;-is. ' ; '

!

Tho Hon'ble Mr. Clark roplied :— |
“The following statement® is laid on the table.” 1 ‘

r Lo L o

: The ‘IH!on'ble Raja Kushal Pal Singh askodl "

8: “ Will the Government be pleased to lay on the tabld hl;Mzment show- Amee e

i ‘ingjin each fmajor provincs, the amount of revenue rednced on account of Seses

¢ deterioration during the currency of settlements in— o a4
 (a) Estates under the management of the Gourt of Wards, o

1 (8) Estates under private management during the last five years.”

:v | The Hon'ble Sir Robert Carlyle replied:— |
. i“@overnment is unable to give the statement asked'forr as the revenus
‘returnsdo ot show separately reductions in the annual demands due to
_ detério'flntién;from those due to other causes.” et |[ '
?t'_’:ll_‘ . E'Iv_l
The ?.Eion’ble Raja Kushal Pal Singh a‘akefgi_ — |
- 9% (4)' Has the attention of the Government been drawh to thé last pars- @
. graph of the Hon’ble Colonel Manifuld's speeoh reported on 1204 of the "
| proceedings df the United Provinces Legislative Council for 1911
" (83" Will the Government be pleased to state whether any' research scholar-
ships have been granted ? -
(¢) Do the Government przg:e to consider the desirability of oreating
smilar research scholarships in other Medical Colleges as well P "

The Hon'ble Sir Reginald Craddook replied :i— ‘
“(a) The Government of India have seen the speech in ‘question.
(8) It is not known whether any research soholarships of the kind
indicated ha.!e yet been created or not. D
(c) The matter is one for consideration by Local Governments by whom
the funds for such scholarships would be provided. " - :

* Fide dppemdlx C.
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556 QUESTIONS AND ANSWERS.

{ Baja Kushal Pal Singh; Sir Reginald [ 27tn FEBRUARY, 1014.]
Craddock ; Rai 8ri Ram Bahadur.]

The Hon'ble Raja Kushal Pal Singh asked: —

Suspestions 10. “(a) Has the attention of the Government been drawn to the sugges-
Deewaizali- tion made by the Royal Comumission upon Decentralization in India in para-
Biuten~ " graph 533, which runs as follows:—

Confersno

* Euch Commissioncr should convene periodical divisional conferences to which non-officials

of standing from different districts would be invited in respect to subjects in which they are
likely to be interested. Sueh confer-nces, bafore which important matters relating to the
Division would be placed, scem to us to aford a due opportunity of co-o.divating odicial and
representative non-official opinion.

(5) Will the Guvernment be pleased to state what steps, if any, have been
taken in the various major Provinces to give effect to the above suggestion 7

The Hon'ble Sir Reginald Craddock replied :—

“The Government of India considered at the time the passage referrod
to in the Report of the Decentralization Commission, and the opinions of Local
Governments were elicited regarding it. These recognised, geuerally, the value
of such conferences in certain circumstances, but no definite orders were issued
b{ethe Government of India prescribing them. The application of the princi-
ple underlying them is primarily for local consideration, and the matter can
scarcely be governed by absolute rules. *

The Hon'ble Raja Kushal Pal Singh asked:—

Sugpetions 11: “ (a) Has the attention of the Government heen drawn to the suggestion

azas. made by the Royal Commission upon Decentralization in India in paragraph
e B34, which runs as follows :—
Wo also agree with those witnesses who spoke against a separate AdvimT Counoil for the
Colleotor. We consider that the District Boards which include leading officials of the Distriot
as well as representative non-officials, afford a convenient instrament for furnishing advice to
the Collector upon matters which, although not incloded in their administrative sphere, affect
the Distriot generally, or important portions of its area or people. We understand that some
Collectors do already make use of their District Boards in this way ; but we should like this
practice extended.

(b) Will the Governmont be pleased to state what steps, if any, have been
taken 1n the various major Provinces to give effect to the above suggestiou ?

(0) If no step has been takon, do the Government proposeto call the
attention of the Governments to this recommendation of the Royal
Decentralization Commission P

The Hon'ble Sir Reginald Craddock roplied :—

“ The Government of India are aware of the passage quoted from the
report of the Decentralization Commission. It was considered by all Local
Governments, though no definite orders were issued in respect of it Of these
it scarcely permits, and the matter is essentially one to be dealt with by the
Provincial geovernmantsin the light of the circumstances of different districts
and the questions upon which 1t is desired that public opinion should be
elicited. (&t cannot be reduced to rules and it is not proposed to attempt to
do IO."

The Hon'ble Rai Sri Ram Bahaduar asked :—

12. “ Will the Government be pleased to state the number of Hindu and

%4 Mohammedan orphan i ell as the pl here the
ages respectively, as well as the places where they are
& situated, in each of the major Provinces of India P



_ QUESTIONS AND ANSWERS. 587
[ 27t FeBRuaRry, 1914.] [ Sir Reginald Craddock ;- Mir Asad Ali;
' Sir Harcourt Butler. ]
The Hon'ble Sir Reginald Craddock roplied :—

“ Bteps are being taken to collect the necessary information which
will be communicated when available.”

The Hon'ble Mir Asad Ali asked :—

13. “ With reference to my question regarding separate Mohammedan fsparate

représentation and the reply given thereto on the 9th of September last, will faxrepes-
Gl;m}mment be pleased to state (a) whether the question above referred to is

still pnder the consideration’ of Government, or whether Goveroment have

arri [ed. at any conclusion on the subject, and (2) whether Government pro-

poseito carry out the recommendations of the Royal Commission on Decentral-

1zation in regard to communal representation (pide Beport, pages 264, 281

and fOB, paragraphs 789 and 850 and Recommendation, paragraph 109) "

IThe Hon’ble S Harcourt Butler replied :—
. ¥ The question is under consideration and the Government of India can

m.nkf 1o statement at this stage.” b
. : s )
w1

he Hon'ble Mir Asad AL asked :— : i |

14, “ Will Government be pleassd to give in a tﬂh“g. orm, province hym

;" province, for each year, since the paseing of the Press Aot of 1910—

¢ [i) the t_of_a.l number of pmeqﬁfnr ﬁken under the [Fress Aot against
1/ preses oinndd () by Tndiau, (5) by Buropeans, i
_ f! ?ii);_tlw;n mber of (azn]:nglish and (!?. vernaoular n owned or
: EF edited by Indipns, the editors or prin ofhioh have bee prosecuted, ()
. .i convjeted und}r Chapter VI or section 153A of the Indian 1 Code,
B pers owned or §
i

[ {iii) the dumber of [aAeEngliah and {5) vernacular n
 edited by Indians, (1) the deposits of which have (a) reachéd the maximum
* allowed by law, (5) been enhanced, (4) been forfeited, (2) the presses of which
» have been confiscated, Y
N (iv) the total number of (a) English (8) vernacular newspapers owned or
- edited by Inwans immediately before the Press Act, 1010, was passed and
ot present, - | 4
" (v)'the number of (a) newsp owned or edited: by ! Buropeans pre-
: viously)\,_warﬁed before rolte&i:;f::m the Press Aot were {l}:en against l;.ha ;
editors or - printers, a.ncf the number of () newspapers owned -or edited by ;-
Indians similarly so warned giving the figures for English,iand vernacular -
- papers 'gpa{ntflr-" - ' [T
yeg NP N
The Hon'ble Sir Reginald Craddook replied =
"4 (4), (4), (i5) The information asked for has been obtained from Local
Governments and is laid on the table.® i

(iv) A statement* giving the latest information available is laid on
the table.  : : ;

(v) When the Press Act waa passed the Government of ;India impressed - -
upon Local Governments the desirability of giving :warnings to ioffending : !
newspapers or presses before taking definite action against them, and they have- ' !
every reason to believe that these instructions are gemerallyj followed. Buch- | |
warnings may be formal or informal and in the latter case no record is kept
of them, . It is not therefore possible to furnish the ﬂon’b!a ‘Mewber with
figures w'hiuh would present w‘y:h sufficient sccuracy ithe information -
he wants. " BTy _

i Il
H ¥
i
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588 QUESTIONS AND ANSWERS; INDIAN MOTOR VEHICLES
BILL; LOCAL AUTHORITIES LOANS BILL.

[ Mr.” Rama Rayaningar ; Sir Rolert Carlyle; [ 2712 FEBRUARY, 1914.)
My, WWheeler ; Sir William Meyer.]

The Hon'ble Mr. Rama Rayaningar asked :—

15. “(a) Have the Government of India received any infcrmation that the
Government of Mudras propose to inciease the land cess so as to provide funds
for the improvement of means of communication in rural areas ?

(8) Ifso. is any such increase consistent with the declared policy of the
Government of India ¥

(¢) I: the answer to pait (a) is in the affirmative, will the Government
of Inuia be pleasel to say if they will recommend the Local Government
to consider the desirability of levying a cess ¢n non-agiiculiwial sovrces

"
on

of income instead of increasing the land cess ?

The Hon'ble Sir Robert Carlyle replied :—

“(a) The Government of India have no official information on the
alleged proposal but have seen it men{ioned in newspapers.

(D) Until specific information is before then the Government of India
cannot say if such a proposal would be consistent with their declared
policy.

(c) As regards olause (c) of the question, I wouldinvite a reference to the
views expressed by the Hon’ble the Finance Member in replying to the Resolu-
tion moved by the Hon'ble Rai Sri Ram Bahadur on the 25th February.”

THE INDIAN MOTOR VEHICLES BILL.

The Hon'ble Mr. Wheeler :—“ 8ir, I1beg to move that the
Rapqrt of the Select Committes on the Bill to consolidate and amend the law
relating to Motor Vehicles in British India he taken into consideration.”

‘Lhe motion was put and agreed to.

The Hon'ble Mr. Wheeler :—* Bir, I understand that the two
amendments of which notice was given have been withdrawn. I therefore beg
to move that the Bill, as amended, be passed.” ' '

The motion was put and agreed to.

THE LOCAL AUTHORITIES LOANS BILL.

"The Hon'ble Sir William Meyer :—“8ir, I beg to move
that the Report of the Select Committee on the Bill to consolidate and amend
the law relating to the grant of loaus to Local Authorities b> takeu into consi-
deration. I had the honour to present the Report at a recent sitting of the
Council, and as I then poioted out, the only alterations that tho Belect
Committee made in the Bill as originally drafted were of a purely verbal
;lahumtar and intended to make the meaning of three or four pussages more

wbl

The motion way put and agreed to.
The Hon'ble Sir William Meyer moved that the Bill, as amond-
bo passed. '

Themofionmput;ndagmadto‘



RESOLUTION REGARDING LONG-TERM LAND-REVENUE 589
SETTLEMENT.

[ 27TH FEBRUARY, 1911.] [Raja Kushal Pal Singh.)

RESOLUTION REGARDING LONG-TERM LAND-REVE-
NUE SETTLEMENT.

The Hon'ble Raja Kushal Pal Singh :—“ Sir, I beg to
move that the Council do adopt the following Resolution :—

That this Council recornm :mds to His Excellency the Governor General in Council that
the opinions of Local Governments be invited as to whether they consider it desirable and
practicable to extend th: period Letween cettlements of land-revenue from 20 or 30 to 50 years,
in such parts of the country as are become ripe for permanent settlement, in accordance with
the conditions laid down in the Sceretary of State for India’s despatch of 1362.

“ Believing as I do that a permanent settlement of the land-revenue would
be in the highest degree beneficial to the people, and would add to their
wealth, prosperity and staying power, I nevertheless refrain from asking so
much. Quite a distinguished body of Auglo-Indian and British statesmen
have expressed themselves in favour of a permanent settlement. Three
Governors General under the East India Company, three Viceroys under the
Crown, men like Lord Canning, Lord Lawrence and Lord Ripon, exerted all
their great influence towards imposing a permanent limitation on the land tax
in India. But they were over-ruled by the authorities in England. From
its earliest years, the Indian National Congress has included in its Resolutions
a pressing demand for the permanent settlement of land-revenue in India.
The Provincial and All-India Moslem Leagues also recommend it. My re-
quest, now made, is a most moderate one. Thirty yearsis too short an inter-
val between the revisions of settlement. Its oxtension to 50 years is absolutely
essential to the well-being and prosperity of our agricultural populations.
Becretaries of State, Royal or Government Commissions, Viceroys, Governors
General, Lieutenant-Governors, Members of Oouncil, and other high officers
have discovered and acknowledged the harm which periodical revisions of the
land-revenue demand entail. ‘%ha harassing nature of the operations, the door
they open to corrupt and oppressive practices, the enhancements they bring
about have been desoribed in vivid colours by men like Sir Auckland Oolvin,
Mr. Oarpenter and others, with their life-experience of Indian land tenures.
The disadvantages due to, and inseparable from, 80-year settlements are
;rr:phioall described in the Secretnry of State for India's despatoh of 1862,

m which the following quotation is taken :—

It must also be remembered that all revisions of assessment, although ocourring only at
intervals of thirty years, nevertheless demand, for a consideruble time previous to their expira-
tion, much of the attention of the most experienced Civil officers whose services can be ill-
spared from their regular administrative duties. Under the best arrangements, the operation
cannot fail to be harassing, vexatious, and, perhaps, even oppressive to the people uﬁ.outed by
it. The work can only be accomplished by the aid of large establishments of native ministerial
ofticers, who mnsﬁ of necessity, have great opportunitics for peculution,_ extortion, and
abuse of power. Moreover, as the period for re-settlement, approaches, the agricaltural olasses,
with the view of evading a true estimate of the actual valne of their lands, contract their oul-
tivation, ceass to grow the most profitible crops, and allow wells and water-courses to fall
into decay. These practices are certainly more J:f.rimenhl to themselves than to the Govern-
ment, bat there can be no guestion that they prevail extensively. The remedy for these evils,
the needless occupation of the valusble time of the public oficers employed in the revision,
the extortion of the subordinate officiala. and the loss of wealth to the commuunity from the
deterioration of cultivation, lies in a p:rmain=nt settlement of the land-revenue.

“ If the duration of settlements is extended, the expense and harassment
incidental to the present mode of assessment operations, and recurring every
20 or 80 years, would be materially lightened, and the accumulation and invest-
ment of capital directly encouraged ; the people would lead a fuller and more
contented E.fe, and the indirect benefit thus accruing in the future would more
than compensate for any immediate loss of revenue. Mr. Seton-Kerr enumer-
ates the Ivantages of the present settlement system thus—

As the period for revision draws nigh, u certain amount of distrust and disquietunde
arises-in the minds of the population. Wealth is concealed, lands are purposely thrown out
of caltivation, and many unfair meuns are resorted to to avoid all increase of rental.

“ At the time of settlements, a great deal of litigation ensues between
tenants and landholders, and between tenants and other persons, and much
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ill-will and bitterness are engendered between them. The time of settlement
becomes one of general enhancement of rent. The result is that one class is set
against another ; iand a good deal of irritation is caused by enhancement
and abatement proceedings. All sorts of olaims, real or imaginary, are put
forward at the time of settlement, against both tenants and landholders Claims
on the ground of joint tenancy are quite the usual thing. At such times there
is a very large number of suits respeoting rights in tenancies, and for declara-
tion of status, The number of suits for resumption and assessment of rent-free
grants is equally large. 1In short, great bickerings and free fights between
olass and class occur at the time of settlement. ']ghe agrcul tural population
of the area under isett] ement are thrown into a state of great ferment and wild
excitoment during the continuance of assessment operations. It has been
rightly said that there is nothing more unsettling than settlements. If the
Resolution before{the Council is accepted much of the ill-feeling and irritation
arising from the frequency jof settlement operations will be avoided. The
advantages of long-term settlements are obvious. In spite of all precautions,
every re-adjustment of land-revenue is a harassinent of the people.

¢ SBhort-term sett]ementé out away all incentives to improvements ; while
more extended ongs give someé assurance and encouragement to the people, and
promote enterprise in the landed olasses.

“The statemdnt given on page 543 of the Proceedings of the United
Provinces Legislafive Counci] for 1918 shows what an enormous amount of
E:blic money is spent on setflement operations. Although, recently, economies

ve been effeoted by the simplification of the procedure, yet even now the
qgost of settlement ; work is vlgry. large, as may be seen from the statoment
referred to above. | If the period between settlements is extended, there will
be a considerable saving ofp public monsey.

5 *“The ry of Btste's atch' of 1862 authorised a permanent
settlement in tracts where fopr-fifths 4f the cultivable area had been brought
under cultivationland {assossed..; In Iplaces where the maximum cultivable
area has been broughtinder tillage,- there is no good reason for not extending
the period of settlements from 80 to 50 years.

L o '
* In the Reat')lul;idn dated 16th January, 1902, the Government of India
t— H R i ?
i A S O TR
" ‘Where the "and 1s full cnltihté, rents’fair, and agricultural production not liable to
violent oscillations, it is sufficient if the demands of Government are re-adjusted once in thirt,
years, s.e., ouce in the lifetime of each generation. Where the opposite conditions pl‘e\rni.r,
where there are much wasts land, low rents aad o fluctuating cultivation, or agnin where there
is a rapid development of resources, owing to the oconstruction of roads, railways, or canals,
to an increase of popilation or to a rise In prices, the postponement of re-settlement for so
long a period is both tnju.ri:m to the people who are unequal to the strain of a sharp enhance-.
ment, and unjust to the géneral tax:payer who is temporarily deprived of the additionsl;
revenue to which he has legitimate olaim. f
‘e A B : . i
.+ “In reply to.the :question asked in the United Provinces Legislative
Oouncil on the 18th Apri, 1910, Mr. EEuare stated :— :

The latest figures regarding the areas cultivated and culturable in the United Province
are contnined in Statement 1I appended to the Director’s Season and Crop Report for 1005-09,
which is a publication on sale to the public. Comparison of the figures us shown in the state-
ment: would be mislead'ng as an indication of how nearly cultivation has approachel the
possible limit, because the cultivable area includes groves, the muintenance of which is essential
and which themselves provide a not incogsiderable food-supply. Allowing for this and
including groves in the cultivated area the following districts show a percenlage of cultivated
to culturable of £0 per cent or over 1—

. .. Saharanpur, Muzaffernagar, Meernt, Bulandshahr, A gurh, Muthra, Agra, Mainpuri,
Barielly, Budaun, Moradabad, Shahjabanpur, Benares, Ballia, Gorakhpur, Basti, Sitapur,
Fyzabad, Su'tanpur, Partabgarh, Barabanki. ! s

Perhaps one or two more shonld be included since a part of the land shown as current
fallow should alsv be ircluded with the cultivated area. It cannot, however, be said what
the area 80 to be included in each district should be,
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“ 8o far as the United Provinces of Agra and Oudh are concerned, the
majority of districts have reached that condition. Means of eommunication
have been opened in most districts, and no further appreciable development in
this respect can be expected. The plea of a further rise in the prices of market-
able commodities can no more have any force, because the usual prices at present
prevailing are what formerly used to be regarded as famine prices  Prices have
reached their utmost limits, and the expectation of any further rise is sure to
meet with disappointment. The statements under the heading ¢ Prices current,’
given in the ‘ 8tatistical Abstract relating to British India from 1901-02 to 1910-
11, affords proof that in recent years prices havo shown a tendency to become
statiomrg. ailways and roads have equalised prices. India isno longer isolat-
ed, but has been linked up with the world’s commerce The result is that the
prices of agricultural productions are not liable to violent oscillations.

“ Even if there has been some slight advance in prices, we must not lose
sight of the fact that the soil of India is becoming impoverished. The question
whether or mnot its fertility is approaching exhaunstion has been fully discussed

by Dr. Voelcker, in his report on the ‘Improvement of Indian Agriculture’
e says i—

1t most be accepted as an axiom in Agriculture that what is taken off the land in crops
must in some way be pat back into the soil, or else the moil will suffer exhau‘tion. It is an
equally accepted fact that the production of heavier crops means that more manure must be
applied to the land. A country which exports both cmr and mapure must be declining in
fertility, Now, what is the state of thiogs as regards India ? On the one bund, there is a
large export of oil-secds, cotton, and other products hesides un increasing one of wheat, all of
which remove a considerable amount of the soil-constituents. What is returned in their place ?
Only the straw or the stalks and leaves; and it is mot even correct to say that there are
returned, for, after all, it is only & portion, and frequently a very small portion, that does find
ite way back to the soil. Part is necessarily used up in tho hodies of the cattle, part is wasted
by imperfect conserving and storing of manure, part must unavoidably be lost, however
great the care that may be taken ; thus it comes about that it is only & fraction that contri-
butes finally to making up the loss the soil has sustained.

The conrequence must be that the soil becomes gradually poorer, though the effect may
not as yet be visible to the eye ; for, even if the soil be #till producing the same crors, the
polentral fertilséy (by which I mean the reservo of conetituents for the production of future
crops) must be luﬂeri.nEllou, and the cupabilities of the soil must be less than under a system
of equal giving and taking. In face, therefore, of the enormous increass recorded in the
population, and fature increases that will have to be met, it becomes a most serious question how
the food for these millions is to be found ; in other words, how the munure ie to be obtained
without which the crops necessary for feeding these people cannot be grown.

I cannot, therefore, agree with the theory that fizes & certain level to which duction
may sink, but below whicErit. will not go. This is apparent rotber than real. The decline
may be lfow, but this is & mere matter of time.

“ The fact that the cost of living has vastly gone up of late Keam should also
‘not escape consideration. High prices mean dear labour, and high wages tell
on the cost of production. The oost price of articles has kept pace with the
selling price ; and so the enhanced outlay on cultivation should not in fairness
be overlooked. The standard of comfort in living bas likewise risen; and

even cultivators and peasant-proprietors have been touched by such change.

“ The construction of roads, railways, and canals has been set down as a
ground for the enhancement of revenue. But the real advantages which the
cultivator secures from new roads or lines of railways are shown in a rise of
prices. When a tenant takes canal water for a fleld which was not soirrigated
at the previous settlement, it is well known that, in addition to the E&yment he
makes for the water, a charge is made on the landholder, in order that Govern-
ment may share in the enhancement of rent that is supposed to follow. In
the Canal Law of 1878, this is called the ‘ owner’s rate." Advantages derived
from canal irrigation are thus fully taxed durin gi) the currency of a settlement.
The term of 30 years was fixed, not by law, but by executive order for the first
regular settlement. And this term has been very general for temporary
settlements. One of the objects in fixing the period of 80 years was to
encourage improvements by securing to the improvement-making tKro rietor
the benefit of an inorease during the term of settlement. In the United
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Provinces the exemption from assessment of improvements by irrigation is
guaranteed until the expiry of the settlement next succeeding that during the
currenoy of which the improvement was carried out. The term of exemption
may therefore possibly vary from 80 to 60 years, and is usually 50 years.

“The statement given! on page 539 of the Proceedings of the United
Provinces Legislative Oouncil for 1918 will show that in no fewer than eight
d.i;?l-icts the Government of the United Provinces has extended the period of
settlement.

 But instead of extending the original term of settlement, the Govern-
ment kept postponing the re-settlement from time to time. At the antioipated
a.gproach of each renewal of assessment which necessitates revision of records
of rights as well; all the bitterness of feeling and the strained relations between
- 1andholders and{tenants were engendered. If instead of these postponements
: the original term of settﬂementfhad been fixed for a lengthened period, all
this would have been jobviated.j I mention Agra as an instance. It is
admitted that the assessment of Agra Distriot at the time of its introduction
was undoubtedly high. Bt the settlement was sanctioned for a period of 80
years only. I 1903, ,)l éter,s,q.h'a present settlement which would have
expired in 19Q7 was exténded for a further term of 10 years. Two years ago
the re-settlement of Agra District was postponed till the year 1922.

“This system of extenging the period of settlement from time to time in
the way describgd above canses loss to Government. On the approach of an
impending revigion of settlement, oultivation is neglected and lands are
, purposely thrown out of cultivation..

. I, therefdre, recommend that instead of extending the term of settle-
; ment from time to time [the longer term of 50 years should be fixed where
assessments are full. - ‘ ’

*'Where the land is  fylly.oculti , and rents are fair, it will be sufficient
if the flemands df the!Government age re-adjusted twice in & century, i.c., after
intei of: 50} years. 'I venture fo say that landholders will not grudge to
give their tenants greater- fixity.'of tenure, if they are agsured that the term
¢ covered by a settlement will be lengthened out to 50 years. The very thought

i of revision of assessment at short-intervals hangs like the sword of Damooles .
¢ over the .landholders’ heads,;and does not give that peace of mind which is so .:

; neoessary to enable them to impgbya;thsi.r own estates, or to help their tenants :

* in improving their condition. %
' “ The late lamented Mr. R. O. Dutt says :—
Land i the source of living of four-fifths of the population ; leave them good margin

' of groﬁtu from land and they are prosperous; sweep away all inorease in the profita from
* land into the Imperial treasury at every settlement, and they are impoverished and helpless.

v § Butif the settlement officer is® constaptly among the agricultural population, pruning

" away every inoresss in the profits from land once in thirty years, or once in fifteen years, it

; is idle to talk of improvement in the condition of the agricultaral population. ]

; 5 It is no doubt true thatfiqttlop.ent officers themselves do not consoiouslly :

“make excessive demands ; on tho contrary, they desire to be moderate and fair. *

Yet, nevertheless, the anxiety to show some increase in the revenue animates
all officers from the highest to the lowest ; and every increase in the revenue
means & corresponding decrease in the resources of the o})eoplo, and in their
ability to provide ngainst years of bad harvest The share of the produce from
the land generally left to the people enables them to live well enough in good
years, but it does not enable them to provide against bad times.

“In the Resolution issued by. the Governor General in Council on the
16th January, 1902, the Government of India say :—

-The general question-of the -term ©of settloment was exhaustively examined in 1805, .

vhen it wae finally decided by the Seoretary of State that 30 should orntinue to ba
the ordinary term of rcttlement in Madras, Bombay and the North-Western Provinces, that
in the Punjab 20 years should be the general rule (30 years being admitted in some cases),
and io the Central Provinces 20 years also. A 30 years’ term has been adopted for the recent
re-settloment of Orissa. o
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“It is now nearly 20 years since the last examination of the general
uestion of the term of settlement by the Government of India. A vast
change has taken place in the economio condition of India in the meantime.
In Northern India, especially in the United Provinces, the most noticeable
feature of the last two decades has been a serics of years of drought and
scarcity. A series of seasons of deficient rainfall has produced certain
cumulative effects. Tho eminent Indian economist, Professor V. G. Kale, M.A,,
writes in his ‘ Industrial and Economic Problems’ that ¢ if we look into the
history of the rise of prices for the last few years, we see that they have
been generally regulated by the conditions of the harvest, though latterly
they seem to have bhecome permanent, drought or no drought. Even in
times of normal rainfall prices are as high as in times of scaroity.’

“The time has now acrived when this question of the termn of settlement
should be re-examined in the light of the altcred economic conditions; and the
opinions of the Local Governments on this subjeot might also advantagcously
be invited and considered

“ There is no other question which so directly and vitally affects the condi-
tion of the mass of the people as this one.

‘In the Besolution of the 16th January, 1902, the Government of India
say : ‘The question of the effect upon the domestio life of the comwunity of

_long as against short settlements has been the subject oi much discussion. It
may be regardel as certain that long-term settlements leave more money to
the people, however large be the revenue enhancement at the close.’

“The golicy cf long-term settlements is gradually being extended, the
exceptions being justified by conditions of local development.

“ In conclusion, I beg to submit that all I ask for is that tho opinions of
the Loocal Governments be invited as to whether they consider it desirable and
practioable to extend the intervals between settlements of land-reveune to 50
years, in those parts of the country, where the land is fully cultivated, where
rents are fair, and agrioultural produotions not liable to violent fluctuations.
I do not recommend the extension of the period of settlement for those parts
where opposite conditions prevail.

‘ With these observations I resuine my scat, in the hope that the Resolu-
tion I have laid before the Hon’ble Oouncil will receive the sympathetio
oonsideration of the Government.”

The Hon'ble Sir Gangadhar Chitnavis:—"8ir, I beg to
support the Resolution morein the interests of the tenant than of the Malguzar,
especially as I take it the intention of the mover seeros to be to pray for greater
.elasticity in the period of settlements depending upon the development of the
districts to be settled. Time and experience have so far only lent force to my
conviction. In my opinion, the time has come for the adoption of a more
liberal policy as regu£ period of settlement, certainly for a period of more than
30 years. I need not raise on this occasion the question of a permanent settle-
ment whioch does not find the same amount of official support as in
1862, although I have reasons to believe Lord Minto favoured some system
approaching to it and moved the Secretary of State for an extension of the
principle so far as tenants were concerned. The weighty pronouncements
made by high Government ~fficials within the last twenty years, however, about
the factors determining the period of settlement justify an appeal for longer
settlements. 8ir Antony Macdonuell, now Lord Macdonnell, an acknowledged
suthority on land tenures, as Home Member, in reply to two of my interpel-
lations on the subject in 1894, stated Lroadly that with the supervention of
normal conditions with development theie would bo a strong case for long-term
settlements. The same principles underlay Lord Curzon’s celebrated Land
Revenue Resolution of 1902, us the passage quoted by the Hon’ble Mover will
show. It is useless to multiply authorities. A review of the official literature
leads one to the conclusion that the sufficient economic development of an area
must per se afford ground for a long-term settlement of the land-revenue
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within that area, if not for a permanent settlement. According to the official
view, judging from the despatch of the Secretary of State of 1895, and the
Government of India's Resolution of 1902, a thirty-year settlement would be a
long-term settlement, although, as a matter of fact, temporary settlements
have n longer ¢urrency in some areas, as in parts of the United Provinces.
Now it is difficult to draw the line between the stages of economic development
which justify a’ thirty-year settlement and a longer-term settlement, and to
find a reason for the denial of the privileges of a longer-term settlement
to areas where communications are fairly developed, rents are fairly high, and
cultivable waste is negligible.

“ Sir, the main reason for enforcing the lower limit is the anxiety of Govern-
ment to share in the unearned increment of land. Now so far as the Malguzar
is concerned, a longer period of settlement will mean the postponement of
appropriation of ;his share of the profits as in the case of Government. The
unearned increment, assuming there is any during a period of 30 years, is
-appropriated by the tenant.! The land legislation of every province has secured
;nng will secure the tenant in the enjoyment of his rights as against the landlord.
The question ofj anhancemf&x:t of itenants’ rents dwring the ocurrency of the
isettlement need not be serionsly disoussed. Leaving out of count the Malguzar’s
‘aér, which forms after all d small. proportion of the whole cultivated area, the
.dispute about the unearned increment is hetieen the Government and the tenant
‘whose interests are supposed to be,the subjeot of the special care and concern
iof the Government. It will be quite in barmony with the spirit of protective
‘land legislation if in a difference of this kind the Government treats the
‘actual cultivator with somne degree of liberality. Even on the theory of the
‘supervention of 4 large unearned increment (Iurin%:ha life-time of a generation
an_ extension of the period of settlement would be, not only a justifiable pro-
cedure, but sounh licy, and the recommendation embodied in the Resolu-
tion before the quncii should he acceptable to Government. But the
whole theory of t: large undarned indrement being appropriated hy the tenant
is wrong in fact.| The conditions of {sufficient economic development premised,
there is not much room for » large unearned increment. Bupposing prices of
éa.gricultu:ml produce; do advance in the interval, an assumption of a
' consequential increase in the !agriculturist’s profits is unwarranted.
Any one - conversant wij:h i the movements of economic factors . knows
{that a stable} rise in prices 'is' generally equated by a corresponding

inorease in'the cost of prodiction. Then there are the normal effects upon the
{ domestic economy of the ‘agrioulturist of a general advance in prices of all
; necessaries and iof increased ‘wants :.incidentaf to a progressive and attractive
: material ocivilisation.” There ‘are also the uncertainties of cultivation, one of
! the most certain' of eventualities, and the gradual deterioration - of the soil to
. which the Hon’ble Mover has already alluded to keep down agricultural
{ profits to the lowest level. :The prosperity due to bumper crops and high
.prices is discounted by  the losses entailed by a succession of poor crops.
3 fnom :in rural . population ,is another disquieting factor in rural economy.
:The large :agricultural indebtedness again, except in certain well defined
tracts, testifies to the unsoundness of the theory of large agricultural profits.
Improvidence alone will not explain that indebtedness. Every consideration
would negative this theory of a large unearned increment during thirty years,
and w#:mlg[l counsel the abandonment of a policy of quick appropriation of the
Government’s share of it.

. “B8ir, one strong argument against the extension of the period of settlement

is that the tenants make large profits by sub-letting their holdings. The fact

" that improvement of the soil by heavy manuring at the tenant’s expense can
alone make sub-letting continuously profitable would show once for n.llmt.ha.t the
-+-profits, such as they are in such cases, are not due to unearned increment.
e change very often made in the soil classification at every revision of settle-
ment and unconscious tendenoy of the Settlement Department to transfer lands
of one class to n higher class for the purposes of assessment entail hardship upon
the cultivators, and discourage all efforts at improvement ; and this cannot but
be regarded as a national loss. The blame is not the Settlement Officer’s. I
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can bear personal testimony to the patience, tact and industry he brings to bear
in the discharge of his unpleasant duty and how hard working and careful he
is. But he cannot prevent the operation of economic laws. The fault is in

the system.

“The solicitude of Government in the interest of the general tax-payer,
advanced as an argament in favour ol short-term settlements, will likewise be
found on scrutiny to furnish a weak defence of the system. The last Oensus
shows that agriculturists form 71 per cent of the total population, leaving
29 per cent of non-agricullural population to make up the total. Of this
29 per cent there must be a section which cannot be taxed in any way. The
]gJenem] tax-payers thus forin only a small Portiou of the people, and care must

e taken to see that any theoretical considerations of justice to them do not
prove harassing in effect to the much larger agricultural community. Besides
the oultivator pays most of the iudirect taxes in common with the others.
Over and above the Land Revenue and the Irrigation Revenue, the whole
of which the agriculturist pays, he contributes to the Excise Revenue, the
Customs Revenue, the Btamp Revenue, the Salt Iievenue, and some others that
could be named. He has therefore as good a claim to be olassed as a general
tax-payer as anybody not having anything to do with lund. There cannot
thus be any sound reason for refusing to extend the period of settlement from
80 years to 60 years in the developed areas. -

“ 8ir, in this matter of period of settlements the Province I have the honour
to represent has a special grievance. In the early sixties we had the thirty-
year settlement and a permanent settlement was within sight With t
development under British Rule during the asucceeding years the period of
settlement was reduced to 20 years, and in some cases to 15 years, and we now
have a normal of a twenty-year term. It would be idle to contend that the
Provinces have become more undeveloped in the interval. But development
in our case, for some unaccountable reason, has had the opposite effect of
reducing the period of settlement, and the actual settlement is at variance even
with the more illiberal principles laid down in the 20th century.”

The Hon’ble Mr. Ghaznavi:— ‘ The land-revenue of the country
is determined by what is known as settlement, of which there are two
kinds : permanent and temporary. Lord Cornwallis introduced the system of

ermanent settlement in Indin at the olose of the 1Bth century and in Bengal
1t has been prevalent since 1795 and the greater part of Oudh since 1859.
It also extends to certain districts of Madras. On the basis of trigonometrical
and topographic surveys carried out by the Government of India all lands
under the temporary settlement system are ussessod at intervals of 30 years
or more. The scope of the Resolution is to extend that perind to 50 years.
At a time when relations between the Government as supreme landlord and
zemindar or ryot were considerably strained that wise statesman Lord
Cornwallis formulated a scheme of permanent settlement which at once pacified
the country and has since been not only a boon in the areas where it was intro-
duced but has created a class of men of the staunchest loyalty to Government.
- Without further entering into the merits of the permanent settlement system
it will be enough to say that the trend of policy enunciated by that wise
statesman is to gradually extend the system of permanent sottlement through-
out India. ‘This resolution isa very modest demund and sceks merely the
making of an experiment toward that policy in such areas that are considered
as ripe by the Local Governments whose opinions it has been desired to invite.
Under such circumstances it is to my mind not an unreasonable one, and I
therefore have much pleasure in supporting this Resolution.”

The Hon'ble Mr. Rice.—" Sir, perhaps I may be allowed to make
a very few remarks on one aspect of the subject under discussion, namely,
the question what is the practice in other civilised countries as regards the
duration of settlements in the taxation of land. I have collected some informa-
tion on this point, but I must explain that my information is necessarily tenta-
tive, as I have no first-hand experience, and one has to be careful in making
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statements regarding systoms of taxation with which one has not got a personal

aoquaintance; bit so far as I can gather, there is no country which ventures

on & guarantes against change for a longer period than 30 years.

“In England, as we know, land has to pay tithes and rates as well as the
income-tax; and. all these payments, which amount to a considerable sum,
are liable to changes from year to year. The valuations for income-tax last
for three years only, and the rate of the tax itself may be altered anuunally.

“ The French land tax, which is more like our Indian land-revenue, was
till lately ac ‘apportioned’ tax; and the distributions over districts and
villages, and consequently the amounts payable by individual landholders,
might vary from iyear to year. The tax has, I understand, been lately trans-
formed into a ‘rated’ tax,like our own, and I have not been able to find out for
what term the a.s?essments are now guaranteed ; but I find a prominent French
economist recommending aifew years back that the assessments should Le
liable to ravisionkvory ten years. Foreign economists, indeed, when dealing
with the land-revenue, seam{ganem'ltl.{eto lay much stress on the necessity for
frequent revisionlin order tp adaptithe tax to the resources on which it is
paid. Their grieyance is tl;t the existing terms of settlements are too long;
and the point oﬂ view undetlying the Hon'ble Member’s Resolution does not
appear to have ogourred to them.

. “In France,ias in other countries, it appears that the assessments or valua-
tions are often iallowed to run on, as they sometimes do in India, beyond the
nteed terms, or, in the lcase of some countries, there may be no term
_guaranteed at all and re-assessments made when convenient. In Belgium,
or instance, I fir.d it stated that there were revaluations in 1812-16 and
in in 1860 and again jn 1896, but apparently without any guarantee
ing the term for which the valuation was to last. In Prussia and
ustria, on the jother hand, the agsessment when made was guaranteed
or 15iyears, bul was allgwed to jrun for longer. In Italy, I believe,
the new valuations are'to lagt for 80 years, and in t the taxpayers are
guaranteed against redistribution for ia similar period. In the minor Euro
gtatea (some of the Balkan States) I find notices of settlements for one, three,
five or ten years,cbut none for'longer terms; and in the United States of
‘{Amerioa revaluations appear to be cairied out at intervals varying from one
to'four years. | ¢ i
¢ i “Tt seems to me thereforeto be beyond doubt that a landholder in India,
avho enjoys a guarantee against change for 20 or 80 years, is in a position
;quitea.at};voumb“la as’ that of  the landholders in other civilised countries:
and there is nothing in the practice of other parts of the world to justify an
extension of the term to 50 years.”
| . : # i

i ! The Hon'ble' Maharaja: Manindra Chandra Nandi of
Kasim -Bazar :—* 8ir, if there is one thing more certain than another it is
that short-term 'settlements have the direct effect of interfering with the full
‘development of the resources of the'land. At every revision of the settle-
‘ment there is an’ enhancement of the lund-revenue and the landholder or
zemindar who spends money in improving his land does so with the full
knowledge that after ten, twenty or thirty years he will be called upon to pay
a higher rate of land-revenue. ‘&'hem the land is permanently settled this
apprehension does not arise, and landowners do not hesitate to ngend freely on

e improvement of their lands. Even if it is found impracticable to extend
the permanent settlement all over India, it is necessary that there should be
some guarantee that the man who bears the cost of the improvement of the
land should enjoy the profits for a reasonable number of years. Land-revenue
may be looked upon as an elastic source of income to ‘the State, but it is obvious
that a point must be reached beyond which the elasticity of revenue from the
land can no further be stretched, and it is wise that that time should be put off
as long as possible. 1In order to attain this object the present terms of settle-
ments should be enhanced and a period of 50 years seems to be a fair com-
promise. With these few remarks I beg to support this Resolution.”
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The Hon’ble Mr. Rama Rayaningar :—* Sir, my position as the
representative of both the zamindars and landholders of Madras makes it un-
desirable that I should give a silent vote in support of the Resolution. There
is some risk of my attitude being misunderstood. The point raised in the
resolution is of no consequence to the zamindars, as the ‘landed estates’
are diermanently settled. It is the ryotwari holdings that are held by the
landholders under a temporary scttlement from Government. Now the usual
period is 30 years, though there are instances in which it is even less. The
extent to which holdings are divided in Government ceraité lands makes the
position of landholders nothing better than that of zamindari ryots. But
there is a material difference between the rights of the two. The temporary
landholder on Government zeraiti lands does mot enjoy two of the most
important privileges seoured by the Madras Estates Land Act to the ryot of the
zamindari estate. In the first place, the ryot's rent can not be enhanced
by more than two annas in the rupec at a time, and that till after the fixed
period ; and in the next place, where an enhancement is claimed on the ground
of an improvement in the nature of the soil, the zamindar is put to the proof
of the fact that such improvement has been effected by him at his own cost.
These are valuable edpnvilegea, and secure the ryot in the enjoyment of the
whole of the unearned increment. But the landholder on Government ceraiti
lands has neither of these securities against a sudden and sharp enhancement.
And it is only fair and equitable that he should have by way of compen-
sation at least a longer period of settlement. An extension of the period of
settlement, moreover, will offer the surest and the best encouragement to the
landholder to improve the holding, and to that extent will be benefloial to the
whole community. In this view of the matter I oordially support the
Resolution.”

The Hon'ble Mr. Diack :—* Bir, it would scarcely be contended by
any one that the Punjab, with its rapidly changing conditions mltingofmm
the multiplication of canals and the development of irrigation, is, use
the langua%e of the Resolution, ¢ ripe for a permanent settlement’ In a
number of districts we have not yet felt justified in fixing a longer feriod
of settlement than 20 years and in one or two we have been compelled to
limit it to 10. I say ¢ compelled ’ because it is our desire to give a 80 years'
term to a8 many districts as we can with a due regard to the revenues of
the State. And in recent years we have allowed a 80 years' term not only
to distriols in which the margin of cultivation and irrigation has heen
reached but also tosome in which there is still scope for development of
canal irrigation. And as the Hon'ble Raja Kushal Pal's Resolution may be
interpreted to mean that in such districts we should give a 50 years’ term
]z;ai::er than 80, I think it well to explain my reasons for differing from
“ I think the scheme is to be deprecated not only in the interest of the
State but also on behalf of the revenue-payer. The Btate is affected in two
wagl. Firstly, even if it be supposed that the enhancement at the end
of 50 years would be ter than it would be at the end of 30, the Btate
would suffer the loss for 20 yecars of the increment that might be demanded
at the end of 80. Becondly, while the theoretical basis of assessment is one-
half the net rental, the tendency is at settlement to pay much more regard
to the percentage of enhancement and its effect on the individual revenue-payor
than to the attainment of the half net asset standard, and the probability is that
at the end of 50 years the percentage taken would be little more than at the end
of 80. Perhaps that is what the Hon'ble Member is aiming at. If so, the
Pro is peculiarly inappropriate at the end of such a cycle of 20 years as
we have ﬂ?:“ passed through, which has witnessed a rise of as much as 40 per
cent in the prices of the principal agricultural staples of my province, wheat
and cotton. With that percentage as the rise in prices, and a more than
proportional rise in cash rents, we find that, concerned as we are to temper the
enhancement to the revenue-payer, we are taking, even in fully developed
distriots, not one-half of the net rental, but only one-third, or ome-fifth, or
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even less. Weo may be content to suffer for 80 years the loss involved by so
lenient an assessment in order to avoid harassment to the revenue-payers b
frequent settlements, but to maintain such leniency for 20 years more wouli
be most unjust hoth to the 8tate and to tax-payers other than land-owners.

“I now come to the effect on the individual revenue-payer of a revision of
settlement at the end of 50 years. That means that he and his father before
him, and probably his grandfather also, have been paying a certain sum of
money as their land revenue throughout that time. The rent they have received
has risen steadily : the amount they have paid to the State has remained the
same : the balance available for expenditure on luxuries has grown, and a
taste for luxuries has been created. The present revenue-payer has become
accustomed to these luxuries. Suddenly at re-assessment the revenue is raised
to something approaching the equivalent of half his rental. Most of
his luxuries musf go. Must he not feel this much more than his father would
‘bave felt the more moderate enhancement which would have been taken had
the re-assesamanf been made in his life-time, within 80 years of the previous
-settlement, befoté he and {his children had become accustomed to a changed
mode of life? That is what would most commonly happen. But ococasionally
"there would be oldin? or #sta.tes or portions of estates that instead of gaining
in productiveness would losa Where decrease in fertility is marked or wide-
‘spread our revenue system is sufficiently elastic to allow of relief being given
‘by reduction of assessment even during the currency of a settlement. But if
‘that is to go on for 50 years without any corresponding increase of revenue for
'inoreased ertilitf, it will be a case of ¢ Heads you win, tails we lose.” What is
:more often cxperienced, however, is a change in relative fertility between holding
'and holding, or between estate and estate, not so marked as to necessitate a
:reduction of assessment anywhere, but sufficiently so to make one landowner feel
ithat he is payinF a full demand while another, his neighbour, is getting off
very lightly. In a country of small %}_Ldings like the Punjab it is the custom
for men to make!such; com risons. {When, for instance, the new demand is
announced at a settlement 'Yillages are quick to institute comparisons between
their respective rates of ment, and it is & very common ground of ap&eal
{in assessment cases :that the;appellants’ village has been rated higher than
tanother which they allege to bg of equal or greater fertility.

, - “Similarly the people of the various tahsils into which a district is divided
oriticise freely ‘jhe freatment!!meted out to each at re-assessment, and do not
thesitate to complain if they;‘thi:nk thé relative treatment unfair. Under our
ipresent system the inequalities between holding and holding and between
iestate and estate, which are, gradually produced by slow physical changes,
iare redressed and levelled up at intervals of 30 years, and I cannot help
ithinking that there:would be considerable discontent if the redress were
ipostponed for 20 years more. :
t 1 “The 80 years' term has been adopted, I believe, beosuse it is the equival:
.ent of a generation. .Bo long as re-settlement occurs onoce in a generation.
‘and no oftener iit involves little upsetting and little harassing. we are to
iadopt a longér period it can only be when prices as well as oultivation and
irrigation have reached a state of absolutely stable equilibrium, and that time
is not yet in sight.”

The Hon'ble Rai Sri Ram Bahadur :—"8ir, I also fiw my
cordial support to the Kesolution moved by my friend the Hon’ble Raja.
"Kushal Pal Singh. The Hon'ble Mover of the resolution and its supporter
-have dealt with the subject so exhaustively that it is not necessary for me to
-reiterate them. - But instead: of giving a silent support I beg to offer a few
‘remarks regarding one very important aspeot of the question.

' “ Revision of Government'demand at short intervals creates a feeling of
:insecurity in the minds of the owners of land. The thought that within a short
period the assessment will be revised and Government demand on his estate
will be raised acts as a deterrent in many cases, and improvements are not made -
to the extent as they would otherwise be made. -
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“ Many landholders apprehend that they will not have sufficienl opporiu-
nity to got an adequate return for the sums spent by them in providing new
and improving the existing meaus of irrigation, in getting waste land reclaimed
and brought under cultivation and in getting rnew tenaunts in their estates.
These and other measures which increase the productive power of land and
incrense the assets of an esta‘e require an outlay of capital which many land-
holders are not ready to do, because they thinE that the assessnient will be
revised within a comparatively short period. Extension of the term of seitle-
ment would give the owners of land greater inducement to improve their estates
thav is done at present. The gain to the State by adopting a longer period
will be greater than it is now.”

The Hon’ble Maharaja Ranajit Sinha of Nashipur :—
« 8ir, I should like to associate myself with the recommendation made by my
Hon'ble friend Raja Kushal Pal S8ingh. Though I come from a province where
there is permanent settlement, still I have got some experience of temporarily
settled land. They are called the Government Kiaes lands in Bengal, and
we find the tenants of these temporarily settled estates are not as lmg};y as those
living on permanently settled estates. .After every ten ycars the Government
of Bengal formerly used to resettlo those lands. But they are now being
settled for 20 years. It is desirable that the period of settlement should be made
longer, not only because frequent settlements cost the Government much
expense but also becuuse they cause harassment to the people. Bir, those who
live in parts where there is no permanent settlement have dealt with the subjeot
at considerable length and I do not think it is necessary for mo to go over the
ground again, With these few observations I beg to suggort the Resolution
which has been moved by my friend Raja Kushal Pal Bingh.”

The Hon'ble Sir Reginald Craddock :—* Sir, I only intervene in
this debate because it so happens that during my service I have been for many
ears face to face with settlement problems. The nssessment of every distriot
in the Central Provinces has at one stage or another passed through my hands,
and I have therefore been very familiar with the ﬁ;::al circumstances there
and hope that perhaps my experience may be of somo assistance to the Hon’ble
Members of this Council in making up their minds on this subject. I confess
that I do not expeot to be able to convert our landlord members, but I have
hopes that among those who are not landlords there mnay be some who are still
open to conviction.

“ There are two things that have always to be remembered in connection
with the land settlement question. One is that no rule can be applicable all
over India at once and that for every }Jrovince tho subject of the term of
settlement must be a separate problem for it to decide on its merits. There
are many circumstances that bear on the subject. There is the history of
land tenures, there is the state of the tenancy law, and tlere is the state of
development of the land. That is one important thing that one always has to
remember in these controversies. The other one is thatthis is not a case of
concessions to the tax-payer. It is a case of nice distribution of varying inter-
ests. The land is primarily the property of the people of the country, and the
Btato is Trustee on behalf of the whole people. Ordinarily speaking, it would be
open to the Btate as the Trustee of the people to cultivate and manage all thc
land of the country, but for obvious reasons it is impossible for the State to
undertake so great a tusk. Tts next businecss therefore is to find cultivators
for that land and to arrange with them that the interests of the wholo
poople, i.e., the whole proprietary body of the land are Y‘roperl y safeguarded by
receiving some payment or share of the produce from the people to whom tho
right to cultivate it is conceded by the State. In some provinces there are only
two parties primarily to the transaction—the Statc as Trustee of the people,
and the tiller of the soil. In others there has sprung up an intermediate party,
namely, the landlord. Noi the landlord’s duty was primarily to manage the
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property and to collect the State’s share of the produce from the tiller of
the soil. In recompense for their services they were allowed to keep some
of it, and the rest they handed over to the State. That was the origin of
the relations of the thiee parties to this transaction, and if any Govern-
ment makes any ;arrangement which causes any one of thosé three parties to

in at the expense of the others, it has not done its duty properly. Well,

ir, the origin of Jandlords is a big subject. I do not want to pursue it in
great detail, but coming to the Central Provinces the circumstances incline
much more to the'theory that I have explained of the direct relations botween
the State as Trustee of the people’s land and the actual tiller of the soil.

“ In those provinces under the Mahratta Government, the lands were given
out annually, and ‘the middleman was the patel or the principal ryot, who was
allowed to farm ithe village for the annual sum at which the Pargana officer
chose to give it. -The Pargana officer had pressure from above, viz., that of
the Raja, to extract as much as he could, and he in turn applied pressure to
the patel, and lét out villages by auction from year to year to the highest

_ bidder. When the British {Governiment succeeded to the government of the

Mahrattas, the idda of ‘landlords which Englishmen generally brought over
from England was put forward more prominently, and many of those who
had farmed th:r\ril ages: from time' to time were constituted proprietors.
There were many villages in which proprietors could not be found readily,
and they had to}be searched for. There were others in whioh there were
strong rival claims made to a village, and the settlement officer had to
make an award as well as ihe could. Well, on that basis the proprietors
were allowed to keep pretty} well the whole of what they were then get-
ting as patels which was a small percentage, and the rents minus that percent-
age were Eaid to the State. [Bettlement was made then for 30 years, because it
was thought that the land would develop and they would be given time for
the new order of things to seitle down. As a matter of fact, however, the
resilt of the 80 years’ settlement:was not as satisfactory as oould,have been
wished. | Landlords inigome places mi.f;d these rents very mﬁd sd that when
the 80 years’ settlement came to be ‘revised, their revenue : to be raised
very oonsiderably ; or ‘else the; Government would have had to hand over to

" these landlords a much larger share of the produce than the interests of the

State warranted. = Both the Hon'ble Bir Gangadhar Chitnayis and the Hon'ble,
Mover have spoken about this longer duration of settlements as if it would be

‘ & special concession to tenants.: :But we have to look in these cases to the :

actual tenancy law ; and dealing specially with the Central Provinces (and I,
will confine my remarks to that province only) there are in that province,"
broadly speaking, three classes of tenants. Absolute ocoupancy tenants, whose "
rents remain fixed for the term of the settlement, occupancy tenants whose
rent can be enhanced every 10 years, and the ordinary tenants whose rents '

. can: be .enhanced every 7 years. Now, if we were to increase the terms of i
{' settlement to BO years as proposed, I do not understand clearly whether the land- °
~ lord desires to abandon all claims to these increases of rent during the currency !
§ of a'settlement. If he does not wish to abandon them, then what he is asking :

' ‘this :Coundil to do i8 to vote him a large subsidy of the people's share of the pro-

fits from rent. If he does wish to abandon them, then I do not balieve that the
landlords would support this proposal with the enthusiasm which they seem to
display here, because in that case, they would have to deny themselves the hope of |
inoreasing rents on their lands for 50 years at a time. Just to show you what
the amount of that concession would be, I will give you a conocrete example :
from the revenues of the Central Provinces. That, roughly, is now.1 crore of .
rupees. Supposing at the next settlement we should raise it by 25 per cent.
that is to say, we should add 25 lakhs a year ; and then after another 25 years,
that is 40 years hence, we should raise the revenue by 20 per cent more,
that would mean another 25 lakhs a year. Consequently if we were to give
up this right to recover our share of the produce, then it would mean that the
State, which is, after all, the people, would lose 25 lakhs a year for 20 years,
or b crores, and 60 Jakhs for 10 years more or another 6 crores, that is to say,
10 orvores. That money would go to the landlord unless it was accompanied
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by a law that no rents should be raised in the interval, in which case of ocourse
it would go to the tenant, and the landlord would not benefit at all. I do not
conoeive that the business men here and the non-agricultural members of the
Council are specially desirous of handing over these crores of rupees, which is
really as I have said the people’s money, to the landlord alone. However
much the affection which the Hon'ble M{' Pandit, for instance, may feel
for the Hon'ble Sir Gangadhar Ohitnavis, I hope that it will not lead him
to vote a large subsidy to the Hon'ble Sir Gangadhar Chitnavis. It may
be said that if the landlord foregoes all this, and if the whole money (and I must
explain, that these 10 orores that the landlord would pay to the Government
means 20 crores paid by the tenants) were to remain absolutely with the tiller
of the soil, then there might be somothing to say for it. But, as a matter of
faot, what invariably happens is that when the rent that the ryot pays is
entirely out of proportion to the value of a fair share of the produce of ll:ia land
there springs up a class of middlemon. Whatever we may say for the
ryot, however much we may want him to prosper, the middleman
between the landlord and the ryot is absolutely useless to society. There
he sits; the tiller of the soll has now gone down one place; the
tiller of the soil is no longer rFra‘.:ect‘.ed, he is not protected from
ejectment, and he is not protected from enhancement; and the tenant
who originally tilled the soil has now become a parasite; there is no
advantage to the State from the existence of this class; and it has been
our invariable experience that wherever any rise in prices or improvement
in communioations and so on took place and increased the value of the
produoce, then the tendency is for the tenant to say ‘I am not going to
cultivate any further; I do not wish to work hard every day; I will sub-let
my land to another man.” That man is not protected by the law He does
nothing to improve the land and the only result is that you get in the end
a state of things in which there are layers upon layers of tonure-holders and
intermediaries between the landlord and the tenant and between the tenant
and the tiller of the soil and the people’s share of the profits which is the land
revenue, neither reaches them, nor does it go to the tillers of the soil. It is
frittered away among a number of intermediate tenure-holders of various
kinds who do not improve the land and who do not add to the wealth of the
count.ry,lbut who simply desire annuities from the land to the detriment of
the people.

K wish to draw the attention of the Qouncil to another point ; and that
is that these intermediate tenure-holders spend money in obtaining these
tenures, when they might have spent it more usefully in developing indus-
tries, and in improving the manufacture of the produce of the land instead
of merely using their means to obtain these annuities out of the share
which ought ordinarily to be divided between the tiller of the land, the 1andlord
and thelgmte. 8o that, from whatever point of view you look at it, neither the
tenants nor the landlords would reap the full benefit of the concessions which
the Btate is asked to forego ; and when the State is asked to forego these sums,
which as, I said, amount in the aggregate to a t deal, I donot think that the

ple realise what they are really recommending. Now, I dare say, certain
Egn'ble Members will say It is all very well to talk about raising the rovenue
by 25 lakhs, and so forth ; what guarantee is there that the land will increase in
value?’ The answer is that when the original revenue of the Oentral
Provinces was fixed, the price of wheat was Rs. 5 a candy. When I made
my settlement in the Nagpur distriot some 20 years nﬁg; it was about BRa. 10
acapdy. Itisnow Rs. 15 a ocandy and very often Rs. 20. The price of
cotton in those days just before the 80 years' settlement was about He. 20 a
candy. It was about Rs. 40 when I made the settlement, and it is very often
from Ras. 80 to Rs. 100 now. Have the revenues anywhere kept pace in the
least degree with those increases ? Land, which when I settled it at Re. 2 an
acre was sub-let at Rs. b an acre, is nrw sub-let at Rs. 10 an aore or Rs. 20 an
acre. We have kept pace so little with this progreu that there are 20 million
acres in occupation in the Central Provinces and the revenue is only one crore
of rupees, that is only 8 annas an acre; then if I raise it by the 25 per cent
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I speak about, it will be raised from 8 annas to 10 annas, and if it is raised by
another 20 per cent in another 20 years, it will only rise to 12 annas an acre.
No one can possibly contend that, with the progress that is going on, the large
sums of money that are expended on roads, railways, irrigation works ; and last,
but not least, the sums spent by the Agricultural Department in introducing new
methods tending to increase the produce of agriculture, no one ocan contend
that in that state Of things, this small increase that I have mentioned can
possibly be a severe tax on the country. On the contrary, if we were to carry
out the proposals of the Hon’ble Mover, I think that we should be making a
very great sacrificé, not as I have said of the State alone, but of the people’s
interests for whom the State is tho Trustee ; and we should be helping either to
swell the profits of the land‘ord leaving the tenants as they are; or in the
other case to swell the profits of the tenants, but with the natural result that
large numbers of gntermedial‘ee will spring up, and the profits of agriculture
instead of remaining among the three classes abovementioned will distri-
buted among a number of ! less middlemen.”

The Hon’ble Pa.nd.{t Madan Mohan Malaviya :—*“8ir, the
objections which have been urged to the Resolution before the Council may be
divided into two héads, one is on the ground that the measure will not benefit either
the zamindars or the cultivatorsand the other is that it will involve a surrender
of a very large part of revenpe which ought to come to the Btate, that is, the

ple. Among other objections urged sacainst the Resolution the Hon'ble
R::. Bice has laid stress on qha fact that in other countries the terms of settle-
ment are not 80 long as theyjare in this country. But as the Hon’ble Member
himself observed such compa._l'i.sona ought to be made with a great deal of reser-
jation. He has instanced the case of . other countries, but has he taken into
consideration the pmrtio of reveriue which has to be paid by the land of
these different les. On ‘comparing the proportion of revenue paid by
these countries |Mr.}Rice! will probably find that the objections he has
raised will lose much force. .I do not know if there is any country in the
world where ;the land revenué demand is as heavy asitisin this country;
if iitis, I should, like to be! instructed about it. Then, Bir, another objec-
tion that has been taken was :that utged by the Hon'ble Mr. Diack on the
ground that the !'Pnﬂab certainly was not prepared for a measure such as
been proposed by the Hon’ble Mover. In his Resolution the Hon'ble Mover
has been careful to say that the measure which he recommends to the Counecil
shall apply to such parts of the country as are ripe for permanent settlement
in! sccorﬁa.nce with the conditions laid down in the Becretary of State’s
Despatch of 1862." That will protect the Pun{ab. I am sure the Hon'ble Member
does not support the idea that the same settlement should be extended to all,
arts of the country; no one has suggested it. 'We entirely agree with the:
ﬁon’blo Member that different jparts of the country require different methods of
treatment, .The Resolution has taken note of it and asks that a longer period
should be extended to such parts of the country as are more developed, that'
is, as are ripe, in aocordance.with jthe Despatch of 1862. BSo far then as
these objections are concerned, they are not fatal to the Resolution. The'
most formidable attack -that has been made has come from the Hon’ble the
Home Member; he :has traversed the whole ground and I wish just to iuvite
attention to a few faots. - I take it that thc Hon'ble the Home Member would
not view adversely a proposal for extending the term of settlement to 50 years
if he could :be sure that the benefits accruing from it would be secured to the
tenant. The Hon'ble Member is right in saying that there would be
little justification for a measure like this or for a measure of permanent settle-
ments if it “would benefit the zamindar only. But I submit, Sir, that if the
Legislature recognise the value of a permanent settlement, if the Government
is satisfied that a permanent settlement or the proposal before the Council, which
I submit is merely ar apology for what it should be, should be accepted, then
the Government will take care to lay down provisions by which the benefit
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of the measure would be secured to the tenant. The one important fact to
be remembered, in this connection is, as I have said before, that land is very
heavily taxed in this country. B8ir Reginald Oraddock has said that in one
Province alone, it might be that 20 crores of rupees will be lost by Govern-
ment, that is to say, the people, and that it would be secured not to the tenants
but to intermediaries. Now, Sir, it has been pointed out that 71 per cent. or
more of the population in this country are agriculturists and depend in some
form or other for their subsistence upon the soil. If therefore the measure is
calculated to benefit such a large proportion of the population it may be not
unreasonable to assume what it wil[ benefit the people as a whole. There is
no person in this country who deserves more assistance, more real sympathy,
not-merely lip sy'mpat.hly, but whole-hearted sympathy, than the tenant, the
tiller of the soil ; he toils and moils, he contributes large revenues to the State
and has been so contributing throughout ages. We all gratefully acknow-
ledge that his condition has %Jaen improved in the country, but owing to the
sacrifices he makes many persons have from time to time advocated that a
laner measure of the fruits of his industry should be secured to the tiller of the
goil than is secured under the existing arrangement. The Hon'ble the Home
Member has spoken from the results of his experience in land revenue settle-
ments. I respect his views as one must because of his experience and because
of his wisdom. But I would invite the attention of the Council to the remarks
of another servant of the Crown, the Director General of Btatistics for India,
Mr. O'Conor. Bpeaking with an experience of 40 years spent on a study of the
economic condition of the people, Mr. O’Conor pointed out that the condition
of all classes of persons who depend directly upon land calls for much
improvement, ana pleaded earnestly for a change in the present agrarian
policy of the Government. ‘It is no complete defence of that policy,’ he
observed, ‘to compare the assessments on the land to-day with the assess-
ments in the days of our predecessors. It does not follow that we are very
moderate in our demands on the land, because we do not take so much as was
squeczed from the oultivators by rulers and Governors who were highly
esteemed if they did & man the favour of allowing him to live. We ought to
arrange to let him live and thrive, not taking from him the competition rent of
a private landlord." The practical remedy which Mr. O'Conor suggested was
that there should be a reduction of the land revenue demand by 25 per cent.

That would sound rather astonishing to some people and it might strike horror
in the heart of the Finance Member if he were here. But this officer of the
Crown after 40 years’ experience laid it down clearly that in his opinion no
measure that could be adopted would improve the condition of the masses as

the measure which he proposed. He said: ‘It is doubtful whether the

efforts now being made to take the cultivator out of the hands of the money
lender will have much effect, or, even if they have the fullest effect, that

+ they will materially improve the cultivator’s position, until a larger share of

the produce of the soil is left in his hands, and he is protected against enhanced

assessment by Government officials and against enhanced rents by private

landlords. This, as I have said, is much the most important of Indian indus-

tries, more important than all the rest put together, and it should receive from

the State more discerning attention than, I am afraid, has as yet been given to

it. 'We must appreciate to the full all that the State is doing. or proposing to

do, in the provision of irrigation, in the provision of advances for improvements,

in lessons on reformed methods of cultivation, in the introduction of new

lants and improved implements; but important as these are, specially the

Eeva]opment o? irrigation, I have little doubt that the reduction of land

revenue by 25 or 80 per cent, if the reduction is secured to the Eroﬂt of the

oultivator, would be of far more value in the improvement of the class who

constitute the bulk of the population and who contribute most largely to the

finances of the state.’

“ Now, . Bir, the objection which the Hon’ble the Home Member has urged
was taken note of by Mr. O'Conor. The Hon’ble Mover of the resolution in
making his veg able speech did say tbat the landlords would be sure to
give a seourity of tenure to the tenants if there was a long term settlement
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such as he proposed accepted by the Government. I would go further—the
real measure which is wanted for the improvement of the agriculturists is a
measure of permanent settlement.

“1 personally do not view with favour the idea that a fifty years’ settlement
merely should be substituted for a thirty years’ settlement, but I would say this,
Sir, that if the Government recognise that either the one or the other measure
should be adopted, it can always take care to secure that, so far as fixing the
rents is concerned, the profits shall be entirely secured to the cultivator.

“ In the various proposals which have come forward regarding permanent
settlement, this aspeot of the question as also the aspect of the loss of revenue
to the Btate has been considered. I have never been an advocate of the Bengal
system of permanent settlement. With all due respeot to my Hon’ble friends
from Bengal it may be good enough for Bengal ; but for other parts of India, I
have never advocated a permanent settlement such as obtains in Bengal, but I
have always, 8ir, from the time that I began to study this question, felt that the
recommendation!of Lord Ripon's Government on this question was entirely
acceptable. In 1882, Lord Ripon sent out a Despatch to the Secretary of Btate
recognising the evils of periodical settlements, and, with a view to minimising
them and securing to the agriculturist some of the advantages of permanent
settlement, has ;also laid down in this despatch the principle that in districts
which had once been surveyed and assessed by the settlement department,
assessment should undergo no further revision except on the sole ground of
the rise in prices: This proposal had an advantage for the Government in that
‘it left the door open for. an increase of land revenue on the ground of the
‘rise in prices. In this proposa] it was not a surrender of the revenues for
‘all time to come.! The Hon’ble the Home Member has said prices have been ris-
‘ing. True E:ces have been rising by leaps and bounds, but in the proposal put
‘forward b rd Ripon's Gavernment, this rise of prices would be the circum-
istance which w ulso-a.lwajs enable Government at'such periods as it thought
fit, to raise the rent that wab fixed and thus to secure a laxfer revenue than it
would i otherwisej receive. [Therefore, Bir, if the proposal of Lord Lipon’s
Government were accepted, it. would secure to the cultivator of the soil,
‘occupancy rights inithe Jand. Inithe result the tenant would be greatl
ybenefited and the State would not entirely lose the revenue if conditions justi-
jging an inorem: of its revenue arose,!and people would be more prosperous
ithan they are mow. It is‘strange and regrettable that in this matter the
iGovernment have not adhered to the policy which they advoocated in 1862. Mem-
:bers of Council will remember Lat on 9th July, 1568, Bir Oharles Wood, then
Becretary of State foriIndia, expressed his entire aﬂmva.l of the proposal of a
-permanent ' settlement of the:land revenue of India. I will not take up the
‘time of the Council by reading long extracts, but I would just invite attention
to one passage in which he says: ‘Her Majesty’'s Government are of opinion
ithat the advantages which may reasonably be expected to acorue not only to
those immediately conneoted with the land, but to the community generally,
are sufficiently great .to justify them in incu.rrin&.tha risk of some prospective
Joss of land revenue in order to attain them, and that a settlement in perpetuity
in-all districts in' which'the conditions absolutely required as preliminary to
such a measure are, or may hereafter be, fulfilled, is a measure dictated
by sound policy and caloulated to accelerate the development of the resources
o¥ India and to ensure in the highest degree the wolfare and contentment of
all classes of Her Majesty's subjects in that country.’ _

“ It is unfortunate, Sir, that a later Secreta O?State for India has put
aside that decision. But I am never very much ?épreased by adverse decisions,
The Government of India has been advancing in the riPht direction all along in
:Eite of its previoua decisions which stood in the way of reform,and I do ho

t the day is not very distant when the Government of India will recognise the
necessity of leaving a little more to the tiller of thesoil. The only measure which
will ensure it in its full effect will bo a measure of permanent settlement such as
was advocated and decided upon by the Secretary of State in 1862. The pro-
m put forward by my friend is, as I have said, a very feeble move in the right

tion and, therefore, I support it for what it is worth ; but I really feel that
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the right measure to adopt is a measure of permanent settlement. for all districts
whioh have attained a reasonable development.”

The Hon’ble Rai Sita Nath iay Bahadur :—“Sir, I am not
here to expatiate on the virtues of permanent settlements, and if I say a word or
two about it, it is only to show the benefit that hae accrued from the permanent
settlement and the pmgortionn.ta benofit that would flow from a_ long-term
settlement. There is no blessing so lasting, so far-reaching, so comprehensive
in its effects and so prolific of good ns the blessing of permanent settlement

- which has placed the zamindars of Bengal and Bihar, and all others who parti-
cipate in the benefit of such settlement under a heavy and lasting lond of obli-
gation to the British Government, and which has contributed materially to
the present prosperity of Bengal, for combined with favourable climatic condi-
tions, it is the sense of security one feels in his lands which stimulates a man
to spend money and labour for its improvement.

*“ But with the diminishing opium revenue and its altimate disappearance
at no distant date, it would be asking too much to ask that the principle of
permanent settlement should be grn.auslly extended to these provinces, but
short of permanent settlement, nothing would be more desirnble, more benefi-

_cial, than the extension of periods of settlement from 20 or 80 to 50 years.
I have no hesitation in saying that the short-term settlement has its demoralis-
‘ing effects. With the commencement of settlement operations a number of
.rapacious amins are let loose on the loocality, who so everything in their
power, to set up the ts against the zamindars and the result is that it
gives rise to a series of litigation, and in consequence it to create,
it would be too mild to say unpleasantness, I would rather say
bad blood and bitterness of feelings, between zamindars and ryots.
And what is & more regrettable feature of the short-term settlement is that
with every settlement there is an automatic increase in the rents which
a landlord has to pay to Government, and a ocorrecsponding increase in the
rents which a tenant has to pay to his landlord. Nowhcre are the rents so
high as they are in temporarily settled estates, and it is to the payment of
hcavy rents that the chronic indebtedness of the ryots is due, and where is
a peassntr{aso prosperous and happy as in Eastern Bengal, which againisin a
considerable manner due to the extremely low rents they pay to their landlords.
From all this it would be evident that a long terin settlement is highly
advantageous to both zamindars and tenants and the ferment and excitement
which take place at the end of every 20 or 80 yenrs are avoided. With these
few words I beg to support the Resolution moved by my Hon’ble friend.”

The Hon'ble Mr. Madhu Sudan Das :—8ir, I amn very thank-
ful to the Hon'ble the Home Member for having put the question in 8 manner
which has brought out prominently the real issues of the case. The Govern-
ment, according to the Hon'ble the Home Member's exposition is & trustee for
the people, and it is the duty of Government to see a proper, just and equitable
distribution of the increase that the land yields after a certain pericd. In
making his remarks on the case, the Hon'ble the Home Member pointed out
that, if the terms of the setilement were increased, if they were made longer,
the result would be that the benefit would go to the zamindar who is in no
way bearing the burden of the toil which brings about better productiveness
of the soil. We know there are estates, which are called khas mahal cstates, where
the ramindar is the Government and the tenant is the tiller of the
soil. Reference in connection with this discussion has been made to countries
in Europe and to the rules that have been applied there in revising settle-
ments, but the one question that suggests itself is, is the condition of the ryot,
the tiller of the soil in India, anything like what it is in Europe ?  Ts there any
tiller who may properly be called a person who invests his capital, who is inter-
ested in improvement of the soil, who actually is the person who reaps the benefit
of a better state of agriculture ? We know very well that the ryot is alwnys
in a chronic, impoverisied position ; he is in & chronic state of debt, and in his

*
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chronic state of debt it does not matter much how high the price of the product
of the soil rises,

“ In comparing the price of the produce of the soil with the rent and the
enhancement of revenue at successive settlements, the Hou’ble the Home
Member said the increase in the settlement of revenue was nothing like the
increase in the price of the produce of the soil. Though the produce of the
80il increases. a very small part of the rise in the produce goes to the actual
tiller. The tiller is always indebted. DBefore the produce goes to the market
and fetches the market value, it passes through & number of hands and these
are money lenders, people who have commercial motives, and the real tiller
of the soil gets a yery little of the increased value of his agricultural produce.

“In khas mahal estates where there is no zamindar, can it be said that the
condition of the ryot has improved in proportion to the rise in price of the
produce of the soil within the last 20 years ? There is no zamindar there who
runs away with by far the larger portion of the produce; it is a matter in
which the economio situation 1s adjusted between the Government and the
tiller of the soil. |

“In the disqussion of this resolution the last speaker, the Hon'ble Rai
Bita Nath Ray drew attentian to the fact that every settlement means, not onl
an incrense of rent, but it means a good deal of harassment to the people an
Joss to the tenant, Joss of time, loss of money. I have had no experience of the
settloment in the Central Provinces, but my experience of settlement in Orissa
is that sottlement is a thing : which unsettles everybody and everything for a
number of years. First of all there is the settlement; then there comes the
revision of settlement. because what the Bettlement Officers did was not correct,
then follows in its wake for 8 number of years maintenance of records. Bo

is a perennial source of trouble to the ryot. Whatever settlement may

{.uean in the abstract, settlement as it is known to the ryot means, not the visit,
but the visitation! of certain fll-paid Government officials, amsns, to the villa.%:e,
who are not inspired by high patriotic or philanthropic motives. These are t!
men who inflict that wvisitation every year. and actual instances lhave been
known where a single pmin from a single village carried away, for instance, six
or s¢ven hundred rupees—’ .

| : D
{  The Hon'ple $ir Robert Carlyle :—* Bir, may I rise to a point
of order ? Is the Hon’ble Member entitled to disouss the question of the main-
tonance of records on & resolution dealing with the extension of the terms of
land revenue settlements ? "

The Hon'ble i;he Vice-President :—“ Exoert in so far as it con-
cerns the preservation of the original record, it is entirely out of order. The
Hon'ble lramber smust confine himself to the question before the Council.”” |

. i The Hon’ble{Mr, Madhu Sudan Das :— All that the reso«
-julion has asked for ig;that the geveral Local Governments be asked to give
their opinion as to'whether a longer term of settlement is not desirable in
certain cascs. It has’bzen brought out during the discussion that different
terms of settlement are in existence in different parts of India. Consequently
all that is required now is to find out by reference to the Local Government
whether it would not be desirable to make 50 years the minimum period. At
any rate this is certain, that the condition of the ryot ought to be improved and
that cannot be done unless the ryot is sure that he is going to reap the benefit
‘of his labours for a certain number of years. Certainly I agree with the
‘Hon'ble Mr. Malaviya that, in case a settlement of this kind is made, cvery
.care should be taken that the greatest share of the benefit which would arise
from such an arrangement should go to the tiller of the soil and certainly not to
‘the zamindar. =

* As the Government has taken upon itself tke duty and the position of a
trustee for the people, I hope they will realise the duties of a trustee ; they
will see that settlement does not become a system by which the people should
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suffer, and that the funds in the hands of the Government, if they come from
settlement operations, are trust funls. Such trust funds should not be derived
by inflicting anything which may be called a suffering on the people whose
interests the trustees represent—"'

The Hon'ble the Vice-President :— I would call the Hon'ble
Member's attention to the fact that he has got two minutes more.”

The Hon'ble Srijut Ghanasyam Barua :—*8ir, I want to
gay only just a few words 1n support of the Resolution moved by my Hon’ble
friend, on the principal point which has formed the basis of the discussion,
as to whether the extension of the revision of scttlements to a period of 50

ears is desirable for the improvement of the coundition of the ryot and not
or anything else. If the Resolution nimed at anything else, I would certainly
not be at all in favour of it. But I think much wargin should be left for the
ot to improve his condition as much as possible, specially in view of the
fact that India is practically an agricultural country and the whole backbone
of the Indian population is the agrioultural population.

“ With regard to the relation between tho recognised landlord of the
Government and the ryot, I think a perfect adjustment can always
be made by Government. A landlord cannot be put in a position of undue
advantage over the ryot if his share of the rents or of his power to augment
the rents is restricted by Government, and, therefore, I think on that ground
the extension of the period of settlements will not in any way prejudioce the
benefits of such extensions going directly to the tiller of the soif:

‘ With regard to intermediaries, I beg to submit that these unfortunately
do always exist and will continue to exist, whether the settlements are
extended or not, and the nature and greedy habits of this claas of people also
cannot by any means be checked unless perhaps some logislation is undertaken
to prevent extortions by them. But I should like to point out that even
these intermediaries are affected by the constant revision of settlements.
Their tendency to take the utmost out of the ryot will never cease, and as
soon as & settlement is revised, they will go on similarly enhancing their reats,
whereas if a settlement is not revised, I think that temptation would be much
less. And the only way of avoiding these intermediaries is, I beg to submit,
to improve the concﬁtion of the agriculturists themsclves. If a suficient period
is allowed to the tiller of the soil not only tu reconcile himself to the enhance-
ments that are brought about by a fresh settlement but also to improve his
holding as well as his material condition in other respects so as to be less and
less dependent on either the intermediaries or the money-lenders, then the pos-
gibility of these intermediarins interfering in the gain of the State or in the gain of
the tiller of the soil would be more and more reduced. 8o, for all these ressons,
I think the enhancement of the periods of these settlements will always tend to
benefit the tiller of the soil, and although India as & whole is passing through a
g:;l:dof transition and development, I think in many parts of it a condition has

reached where further frequent enhancemeut in the rates of revenue
would not be very desirable if we wish to see the agricultural classes bettering
their condition more thoroughly than they can do now.

** With these remarks I beg to support the Resolution.”

The Hon'ble Sir Robert Carlyle :—“S8ir, it is now 12 years
since the Government of India published their well-known Resolution on Land
Revenue Policy. As the Resolution points out : ‘The well being of the agri-
cultural community in India, constituting as it dces so overwhelming a propor-
tion of the entire Iopulntion of the Indian continent, and contributing so large
a quota to the Indiun Revenue, cannot fail to be to the Government a matter
of the most intimate concern.’
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““ 1 welcome this opportunity of reaffirming their desire_¢that asscssments
should be equitable in character and moderate in incidence, and that there
should be left ‘to the proprietor or to the cultivator of the soil, as the case
may be, that margin of profit that will enable him to save in ordinary
seasons and to meet the strain of exceptiona misfortune.’

“This was no mere pious expression of opinion. The Resolution pointed
out various directions in which improvements were possible, and much has
been done since then. In several provinces the term of settlements has been
increased ; great efforts have been made to simplify and cheapen the proceed-
ings conneoted jwith settloments ; the imposition of large enhancements is now
progressive and graduated, and there is far greater elasticity in the revenue

collection ; suspensions and remissions of revenue being given on a scale hither-
to unknown.

“We welcome all these indications of progressive liberality. A golden
rule in settling Jand revenue is moderation. Whatever the basis of the settle-
ment—whether; the net assets or rental or general considerations—the most
careful attention should be given to the well-being of the revenue-payer
in applying the local settlement rules whatever they may be., While how-
ever the keynofe of our policy is moderation, we are not prepared to take
any steps towards a change from temporary to permanent settlemernts of land
revenue. The foundation of our present land revenue system is the im-
memorial oustom of the country under which the ruling power is entitled to
a certain share of the produnce of the land. Our system of land revenue setltle-
ments tends to disguise this fuct, Except in the comparatively rare oases of
fluctuating settlements, we no longer vary our demand from year to year with
the outturn of the orops, and in making our assessments we look as a rule less
to the gross produce than to the net produce or profits. The basis of the whole
system however,is the right to a share of the gross produce, and every departure
- from the strict appheationjof this princiﬂlo is based on the desire of Govern-
§ ment %o reduce |as far as |possible the burden on the people and to avoid any
! unnedessary expendifure op settlements.
“ Before dealing with the Resolution I would like to deal with one or two
- points. I may mention that though I was in the department during the
- greater part of Lord Minto's Viceroyalty I know of no authority for the
statement that any suggestion: was :made by the Becre of Btate in the
direotion of permanency of:settlement. [ would also add my entire dissent
from the statement!made by one Hon'ble Member that the ocondition of
Government tenants in temporarily settled tracts in Bengal and Bihar and
\ Orissa is worse than in permanently settled tracts. I speak with knowledge

as I served for 27. years in those provinces. One more remark is in answer
to an Hon’ble Member who asked if any country could be found in the world

here the land tax is as heavy as in India. 1 believe there is one case where
{ the land tax is c?onsi:_ianbly heavier and that is Japan. ;

; i «If7 accepted the Resolution in the form in which it has been put for-
; ward : by the ﬁon'l;]e’_llrlember. I'should be consenting to two a.ssum[.;tionq:
! firstly, the assumption’that there are parts of the country which have become
i ripe for permanent:settlement in accordance with the conditions laid down in

the Sooretary of State’s Despatch of 1862, and secondly, the assumption that

if there are such parts of the country, a 50 years' settlement of land revenue
- would be more appropriate than one of 20 or 30 years. I am not prepared to
' agree with either of these assumptions.

. **As regards the first point, namely, the determination of those parts of the
_country which are ripe.for permanent settlement in accordance with the con-
ditions laid down by the Secretary of State in 1862, I may briefly describe the

: conditions then laid down by.8ir. Charles Wood as three in number. Firstly, the
tracts selected were to have already a full, fair and equitable assessment ; secondly,
the assessment was to be equitably apportioned to the satisfaction of the Govern-
ment of India ; and thirdly, no considerable increass was to be expected in the land
revenue,

e e
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I am not concerned at present with disoussine whether these conditions
were good conditions or not. I may note that by a full and fair assessment was
understood in those days something far more onerous than the full and fair
assessment as now practiced, and I may also note that the apportionment of
land rovenue which might be salisfactory at any given tiwe, could not be
guaranteed as likely to be satisfactory even thirty years later on. In any case,
the conditions I have referred to were obviously somewhat uncertain of their
application, and the Government would have to use its discretion in deciding in
each case whether a tract was suited for permanent settlement or mnot. Iif it
had decided that a tract was not so suited, thers were many arguments which
could be brought to bear against this conclusion, and in every cate the Govern-
ment would have been in the unenviable position of trying to defend itsolf
agaivst a charge of breach cf faith. I do not, Eowe\‘er. wish to refer further
to the adequacy or otherwise of these first two conditions, but 1 would invite a
special reference to the third condition which was that no considorable increase
was lo be expected in the land revenus

“The fact is that since 186 the prices of produce and the value of land
have risen enormously. 'Ihis is a 1natter which is within the knowledge of
everybody at the present day, but it was not contemplated by the authorities
in 1862. In this very Despatch to which the Hon'ble Member has referred
us, the Becretary of State wrote as follows :—

The apprebension of u possible fall in the relative value of monsy‘,Thuugh deserving
congideration. does not sovm to Hie Majrsty’s Goverument to be of sufficient moment to
influence their julgment to any material extent in disposing of this importunt question.

“In speaking therefore of the seleotion of {racts in which there was no
likelihood of a considerable rise of land revenue, the Bucretary of State had
his eye almost entirely on possible increases of cultivation, aud almost entirely
neglected any consideration of a possible rise in prices. It was. however, on
an actual rise in the value of land caused by a rise in the prices of produce
that the Becretary of BState's scheme actually struok and foundered. He
himself was not altogether satisfied with his naﬁlecb of what now appears to
us to be a most essential factor of the case. In the Despatch to which
allusion has already been made, he specially emphasises his wish that the
system of permanent settlement should be introduced by very gradual degrees,
and he said that one of the imaiu recommendations in favour of a cautious
advance was that if a rise occurred in the value of land or a dopreciation in that
of the precious metals, any loss from these sources could be avoided in subse-
quent settlements. In other words, that if there was 1o be a considerable rise
in prices, the introduction of a permanent settlement sliould be postponed,
and as I have said, a large rise in prices did take place, and permanent
settlement was consequently postponcd. If therefore we were now called
‘upon to say what districts were ripe for permanent settlement in accordance
with the oconditions laid down in the Despatch of 1862, we should have to say
frankly that there were no such districts and that there was no prospect of
any distriot complying with these conditions.

“The Hon’ble Member who moved this Resolution prophesied that prices
have reached their limit. I am eniirely unable to agiee. No oue can tell for
certain what may happen in the next 20 or 80 years ; huf, on the whole, some
rise in prices seems probable.

*“The Resolution of the Hon’ble Member stands condemned so far as the
Becretary of State’s despatch is concerned. 1 do not however wish to shirk the
point realy at issue, namely, the question of the merits or demerits of a settle-
ment for a term of 50 years as compared with settlements for terms of 20 or 80
years, and I .will proceed to disouss this question on its merits. I would
premise as 7 have said before that the Government of India aro not prepared
to make any movement in the direction of converting tewporary into perma-
nent settlements and I look ou this Resolution as n inove in that direction
and indeed the Hon’ble Mover admitted he would greatly prefer a permanent
settlement. In this connection I may add with reference to the remarks that
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_fell from one Hon’ble Member that I would not for a moment"admit that more
loyalty is to be found among those whose land has been permanently settled
than among those with whom land has been temporarily settled.

“ The Hon'ble Member has on a previous occasion urged that our land reve-
nue is a land tax pure and simple. 1 donot agree with him, but assuming he is
right, how can he ask Government to pledge itself for a very long period, he
would no doubt prefer for ever, to make no change in a very important tax.
Should Government be unwise enough to give such a pledge would it be possible
to prevent some future Finance Member from seeking to tap by some other tax
the profits from land ? Do the Members of this Council believe it would have
been possible to refrain from doing so had the¢ permanent settlement been
extended as has at various {imes been proposed to the whole of India? The
objection applies almost as strongly to a 50 years as to a permanent settlement,
and 80 years appears to be thé utmost grudent limit to an engagement not to salter
a tax. This period has become a kind of tradition in the administration of this
country and 1t has the advartage of giviny a new assessment only once in.a

eration. On fhe other hand great economic changes are possible in so

ong & period and nssessments may become verg unequal. Itisa longer term

than we find in most pther countries, and the disadvantages as compared with
the benefits would increase very rapidly with any lengthening of the term.

“ What gges' the Hon'ble Member think he is going to gain by prescribing
a longer term of settlementi? No doubt when grices are rising a longer term
would generally result in leaving to the landholder a larger proportion of the
wealth to be got from theé land. The Hon'ble Member has argued that the
longer the term of settlement, the better pleased will the landholder be. But
is this altogether vorrect ? If we have an assessment for 50 years, the ponple
to be nssessed have forgotten the circumstances and almost the actual fact of
the previous asséssment, anfl they look on the new assessment as a grievanoe.
) g)ave been referred the old story of the harassment and expense of
settlements. The expenses ponnected with settlements have now vgry mate-
g[inll decreased. FA sgttlempnt must dnvolve a certain amount of trouble, and
k aJvmit that an inquiry into the value of land cannot be made by officers of
Government witliout gome do-operation on the part of the landholders; but
here is far less h’amasﬁent and! vexation than in old times. While in former
timés a settlement eujai.led finquiries into the rights of the various landholders
sand a careful measurement of the flelds ; speaking for India generally, at
resent a record ‘of rights is ordinarily kept from year to year independently
'of tho settlements, and it is becoming less and less the custom to undertake a
re-measurement of the fields. A settlement which used to last for
B or 7 years or even longer, is now ordinarily completed in 2 to 4 years,
and the work is done almost entirely by the ordinary staff of the
district without jthe assistance of those temporary outside establishments
whose exactions were tften so oppressive in former years. o
! “ “The Hon'blp.M%mbe'r refers to the unsettlement and the raising of (:lnast -
flifferences. . I miﬂd ipoint out, on the other side, that a settlement affords an
ptijlerwiae unequalled opportunity for redressing grievances. - i

" «Reference hasalso been made to the alleged practice of letting land go out
of cultivation before a settlement in order to avoicr an inorease of assessment.:
The practice in question was no doubt in vogue in former days, but it has now,
almost, if not entirely, ceased ' The revenue records now contain acourate data
ragn.rdi.nF the amount of land under cultivation in each year, and it is only a
‘very foolish landholder who thinks that he can gain anything by letting {nis
Q“P go out of cultivation before settlement.

[ Y : f .
& 4i; "] gather too that the Hon’ble Member has referred again to the question of.
~improvements. The term of exemption for improvements is independent or can
easily be made independent of the term of settlement, and an extension of the
term of settlement would not necessarily imply an extension of the term of ex-:
emption. Improvements can be equally well exempted and equally efficiently
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protected. They can even be permanently exempted under a 80 years' settle-
ment as well as under one-for 50 years.

“One Hon'ble Member has apparently urged that sottlements should be ex-
tended to make up for the deterioration of the soil. I have gono into the question
re? carefulily, and believe that there is no foundation for the bolief that the soil
is deteriorating. A recent issue of the Agricultural Journal of India gives inform-
ation on this subject which the Hon’ble i[embar does not seem to have seen.
It gives a very different comploxion to the question than that adopted by the
Hon'ble Member.

““I fail to see that there is any substantial gain to be obtained by increasing
the period of settlement. On the other hand, there are several disadvantages
which we must certainly bear in mind. The Government of India could not
on financial grounds accept the resolution. Durine the last 50 years our income
from land revenue has ircreased at the rate ol almost 20 lakhs a year. We
could not forego this increased income for 20 years Should prices continue to
rise, the normal Government expenditure is bound to increase with them; and over
and above all this, we will have to mect pressing demands for further large
expenditure in various directions; I need only mention education and sanita-
tion. However much our revenues may increase from other sources, such
as railways and forests, there is no reason to believe we will be able to forego
all additional contributions from the growing profits of the owners and
ocultivators of land.

“ While a rise in prices would hit Government if the term of settlements
were greatly inoreased, a serious and prolonged fall in prices would, as I have
already pointed out, spell disaster to the revenuc-payers. We know how the
Madras laud revenue system was disorganized during the first 50 years of last
century by a continuous fall in prices, and the same disorganization would ocour
on a larger scale if there were a serious fall in prices during the course of settle-
ments for very long periods.

“ Another serious objection to such settlements is that in the course of time
the standard of living changes, and if at the end of the period Government
were to take its full share of the profits from land, the revenue-payers would be
hard hit by the enhancement. If the Hon'ble Member answers that his object
is to force Government to moderate its demands on the revenue-payer and that
the standard of living must be left untouched, my reply would be that this
object could be attained much more directly by reducing the share of the assets
taken by Government.

“ While it is impossible in practice to assess land revenue, or for the matter
of that any tax, so as to be perfectly equal in its incidence, equality of
assessment 18 the ideal and every effort should be made to come as near it as

ible. This is specially important in the case of small proprietors, but the

onger the term of settlement, the more difficult it is to redress any inequalities
that may have sprung up during its course.

“ 8hould my Hon'ble friend get his long term settloments, what does he
propose to do as regards the large and increasing class of tenants and sub-
tenants in his province ? ill landlords welcome the extension to the actual
cultivators of longer terms of unchanged rental or does he propose to confine
the benefit to the proprietors ? In the latter case, does he think that Govern-
ment would agree to the extra profits being monopolized by one class ?

*“ As the Hon'ble Member has himself pointed out, it is not impossible for
the Government even under Frmnt arrangements to cxtend a settlement
wherever this may be required for a period exceeding the ordinary 80 years’
limit. In Orissa we had a settlement which was extended to a term of 60
years, while in the Hon’ble Member's own district of Agra settlement is now
running towards the end of a period of 45 years; and in the neighbouring
districts of Muttra, Fatehpur and Allahabad the term for which the settlement
has been allowed to run, has, for special reasons, been extended considerably
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beyond the original 80 years. The rule in fact is and Local Governments are-
bound to observe it, that if at the couclusion of the period of a settlement there
. is no chance of a rise in revenue sufficient to make the operations financially
advisable, and if there is no adequate administrative reason, such as inequality
of assessment, to render a re-settlement pecessary, no re-settlement is under-
taken ; that is to say, that practically speaking, if the conditions mentioned by
the Secretary of State in 1862 exist at the end of the period of a seitlement, the
settlement is prolonged. It is imppssible at the beiinning of a settlement to
say whethor these conditions will be present at the end of the term. We are
none of us reliablé prophets and lenst of all in matters conneoted with a rise in
prices It is in niy opinion far more reasonable to wait till theend of the term
of a settlement ;when the {facts are known and are before our eyes. If the
roper conditions ‘are then folnd to exist, we can extend our settlement for as
ong as may be;necessary,; and we obtain thereby the objeot desired by the
Hon'ble Member éwithout incurring the risks which the system he proposes
would entail. :

agree to forego ity share in the profits from land, and very long terms of settle-
ment would entai} many d.is.;ivanta.ges even to the landholder. The Resolution
is apparently o mpdest requept for a referonce to Local Governments to ascer-
tain their views! As a matter of fact, any such inquiry would probabhly lead
to a long and minute inquiry into our whole settlement policy. The despatch
on which this Resolution is based forms part of a correspondence which went
an for 27 years. I am not prepared to emEark Government on another discus-
sion on revenue matters which 1s likely to be very protracted and almost certain
to be entirely infructuous.

“ On every Tund I mufat opposo this Resolution. Government could not

i *“The prop 'I'on borne by land revenue to the total revenue of the country
iag largely dec ig the last. 50 years. I for one would gladly see the time

hen our finanoces would it-of an actual—and not merely a proportionate—

ecrease in our land ued .But the time is not now, if indeed, ?f will ever
jome ; and I veqture?to predict thatif the time ever does come, a lengthening
of the term of set*lemgnt gaj'onij 80 years will not form part of our revenue
gystem. 41 0
-; ¢ T regret I ntust ?ppose th} Resolution.”

: At o :
P ; H )
' ' The Hon’ble{Raja Kushal Pal Singh :—“S8ir, the Hon'ble
Mr, Rice has giveh certain figures to show that in various western countries,
taxes, especially land'jtaxes, are increased after very short intervals. My
friends, the Hon'ble Pandit Madan Mohan Malaviya and the Hon’ble Mr. Das'
have already replied.to his criticisms. This relieves me of the necessity of reply- |
ing at length to it} * Itheg to point out that English landed proprietors enjoy tga
benefits of & permanent settlement in England under Pitt’s Act of 1798, In
western countries landlords pay land tax and other taxes. In India too, they
are not exempt frdm pﬁ*li:g othér taxes, though they do not pay any tax in|
respect of the profits which are derived from agriculture. But in India land-
lords and agriculturists pay cesses, which are also in the nature of taxes. The '
conditions prevailing in western countries are quite different from those prevail- t
ing in India. The 'western countries are trading and manufacturing
countries where trades and .manufactures are developing with amazing!
rapidity. But India is an agricultural country; 72% of its total population :
are. engaged in agriculture.’ ‘The main and premier industry of India is
agriculture, which is the source of living of gths of its population. !
Sudden changes which are possible in the case of development of manufacture '_
and trade are not, as & rule, possible in ‘respect of the development of agriculture. #
There is, therefore, no analogy between the conditions which obtain in other i
countries and those which prevail in India. The Hon'’ble Pandit Madan ;
Mohan Malaviya and the Hon'ble Mr. Das have pointed out that the :
incidence of land revenue is much higher in India than in other western

1



RESOLUTION REGARDING LONG-TERM LAND-REVENUE 618
SETTLEMENT.

[ 27TE FEBRUARY, 1914.] [ Raja Kushal Pal Singh.)

countries. The Hon’ble Member in charge of the Revenue Department has
pointed out that in Japan the incidence of land-revenue is higher ; but the case
of Japan is quite different. Japan is the wealthiest country in the East. In
India the condition of agriculturists is deplorably bad. The majority of them
are in a state of chronio poverty. The Hon'ble the official Member for the
province of the Punjab said that, if the extending of the period of settle-
ment from 20 or 80 to 50 years would give rise to inequalities owing to
physical conditions and changes, some holdings will be in a more advantageous
position than others; therefore the person who does not enjoy the
advantage will consider it a grievance that his neighbour should enjoy it.
I respectfully submit that envy cannot be a valid ground for with-
holding the ooncession prayed for in the resolution. All right-minded
persons should rejoice if their neighbours are prosperous. In my humble
opinion, the Government should give no encouragement to those envious and
jealous persons who cannot see their neighbours happy. The same Hon’ble
gentleman has pointed out that if the perioa of settlement is raised from 80 to
50 years, and that if aftor the elapse of 80 years an enhancement of revenue
takes place, it will cause hardship ; because it will entail great reduction in the
domestic expenditure of the person whose revenue has been enhanced. I wish
to mention that the Hon'ble Member has overlooked- one very important faot.
I quote from parafmph 84 of the Resolution issued by the Government of
India on the 16th January, 1902 :—-

To meet such cases the Government of India desire to lay much stress upon the
grinoiple of gradual and progressive enforcement of sudden increases of other than moderate
imensions.

The mitigation of large enhancements by spending its imposition over a term of years
has a been recognised feature in the settlement procedure of Upper India for a long time past ;
but bas not till reccntly beea brought systematically into practice. In 1805, the Government
of India, with the concarrence of the Secretary of State, drew gencral attention to the
advieability of making larger use of progressive enhancoments.

“ I respectfully submit that the remedy which at present exists will
continue ; and if allowed to continue will be sufficient to meet the cases of hard-
ship referred to by the Hon'ble Member. With regard to the remarks made by
the Hon'ble the Home Member, I beg to point out that my Resolution will not
affect the Central Provinces. In the Central Provinces there is hardly a district
where four-fifths of the culturable area has been brought under tillage. From the
fi given in the Agricultural BStatistics of India for the years 1904-05 to
1908-1909, Volume I, it appears that, with the exception of the single distriot of
.Kandala, there is no other district in the Central Provinces where four-fifths of
the cultivable area has been brought under cultivation. I am not acquainted
either with the history of the land-revenue settlements in the Central Provinces
or with the origin of the Jandlords there. ~But with regard to the landlords of
the United Provinces I can say that even under Mohammedan Kings, especially
during the Mogul rule, ancestors of many of the present landlords were not
only landlords in the English sense of the word but were also de facto
rulers within their own estates. ~The Hon'ble the Home Member has
pointed out that if the period of settlement is extended from 380 to 50 years,
there will be a continuous loss of revenue which he has calculated at the rate
of 26 lakhs of rupees. I beg to submit that after a short time all the districts
of the Central Provinces will be fully developed and the increase thereafter will
not be as 1 as is calculated, The Hon’ble the Home Member has pointed
out that prices have risen by leaps and bounds, but I beg to submit that of
recont years the rise has not been so marked as before. A reference
to the statements under the heading ° Prices Current’ given in the Statis-
tical Abstract relating to British India for 1901-02 to 1910-11 would bear
out my statement. Several Hon'ble Members have asked whether the
benefit dérived by landlords will be secured to temants or mot. I beg to draw
their attention to the following remark made in the speech just delivered.”
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The Hon'Lle the Vice-President :—« If the Hon’ble Member

is referring to a speech delivered this morning, I think it willbe sufficient to
make a reference to it.”

The Hon’ble Raja Kushal Pal Singh :—“ I stated in my
speech that the benefit would be seoured to the tenant. I beg to thank the
on'ble Member in charge of the Revenue Department for his re-affirmation of
the policy underlying the well-known Resolution of the 16th January, 1802. He

- says that the rocedure of settlement operations has been very considerably sim-
. phfied, but I beg to point out that in spite of simplification, even now the ocost

~ less stationary.

- way. of dealing jrith; the public .money

of settlement work is about 2 lakhs and 50 thousand rupees and the time taken
varies from 4 to{ years. Even now settlement operations cause harassment

i tu the people and have a disturbing effect on agriculture. The same Hon'ble

Member has said! that prices have risen enormously since the year 1862;
but I think that i:’ recent years prices show a tendency to become more or

““ A referencejto the statements under the heading ‘ Prices current—" "

The Hon"ll:;le the | Vice-President :—“1 think the Hon’ble

Member is rapeeging what the has already said. He referred us to the statis-
tical aspect of thejquestion "

i

The Hon'ble Ra_la. Kushal Pal Singh:—*“The Hon'ble
Member in \ .of the Revenue Department has stated that the
a{tt:;:ign of t]]:o term of ttlemfimt wi{lllr:ata.il a aeriox loss of revenue
to tate, when|mongey : is jurgently requi to meet the growing needs
of administration; es]idinll r-in. respiéct of education and miwtio%. My
submission is that the Government iis meeting these needs in order that
eople might become jhappy. .and prosperous. According to the view taken
y the Hon'ble the. Home i_tamber, ithe Government is ue trustee of the
people. . The. ultimats objectj'aimed at being thus the hn.dppinam and
prosperity dof thb people. {How can the people be happy and "prosperous,
if the settlements ar¢ allowed to recur after every 20 or 80 years with the
not infrequent result!that the accumulation of wealth from the soil is
interfered with and the gains :and incomes of our agriculturists are inter-
cepted? In my humble c;iinion_ the sacrifioing of a small amount of revenue
to the improvement of the material. prosperity of the people will be a beiter

t{nn the spending of it in ;
improving . the administrative machinery of Government or in providing |
n}ohr: ed_mq.tion:l o_rl_quiml fa.oilitties. éTtlia incentives Whiﬂd; ]?m;:arnmant sup- |
to agricultura] improvements and the prosperity whioh those improve- |
%ﬁﬁtﬂbﬁnﬁ ta thu;?;'»‘oop?el“shduld"hé a matter of as multrah concern to the Govern- !
meunt as the amoyut .of revenue . which is brought into the exchequer of the
State. I have shown'in my speech that short term settlements cut away all
incentives to improvements ; while more extended ones give some assurance and
encouragement to the people and promote enterprise in the landed classes—"

4

The Hon'ble the Vice-President :— The Hon'ble Member has
only half a minute in wlich to continue his speech. ”

R B SRR T LN ST RNy H i
" ' 'The Hon’ble . Raja Kushal Pal. Singh:—“In regard to
inequalities in holdings, I have already replied in the remarks which I made in

answering the oriticisms of the Hon'ble the official Member for the Province of
the Punjab, ” '
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The Resolution was put and the Council divided as follows :—

Ayes—18. Noea—36.
The Hon’ble Raja Kushal Pal Singh. The Hon’ble Sir Robert Carlyle.
The Hon’bls Rai Sri Ram Bahadur. The Hou’ble Sir Harcourt Butler.
The Hon’ble Pandit M. M. Malaviya. The Hon’ble Bir Ali Imam.
The Ilon’ble C. V. R. Achariar. The Hon’ble Mr. W. H. Clark.
The Hon'ble R. R. Venkataranga. Tne Hon’ble Sir Reginald Craddock.
The Hon’ble Kban Bahadur Mir Asad Ali Khau. The Hon’ble Bir William Megyer.
The Hon'ble Sir Ibrahim Rahimtoola. The Hon’ble Mr. W. M. Hailey.
The Hon’ble Maharaja Ranajit Sinha. The Hon’ble Mr. Cobb.
The Hon’bls Maharaja M. C. Nandi. The Hon'bls Mr. J. B. Wood.
The Hon’ble Raja of Mahmudabad. The Hon’blo Mr. Brunyate.
The Hon'ble Raja Abu Jafar of Pirpur. The Hon’ble Mr. Whaeuler.
The Hon'ble Mr. M. 8. Das. The Hon’ble Mr. Enthoven.
The Hon’ble Mr. Q. Huda. The Hon’ble Mr. Sharp.
The Hon’ble Malik Umar Hyat Khan. The Hon'ble Mr. Porter.
The Hon’ble Sardar Daljit Bingh. - The Hon'ble Sir E. D Maolagun.
The Hon'ble Mr. V. R. Pandit. The Hon’ble Major-General Birdwood.
The Hon’ble 8ir G. M. Chitnavis. _The Hon’ble Mr. Michuel.
The Hon’ble Mr, 8. G. Baruas. The Hon’ble Surgeon-General 8ir C. P. Lukis.

The Hon’ble Mr. Russell.

The Hon’ble Mr. Maxwell.

The Hon’ble Major Robertson.
The Hon’ble Mr. Kenrick.

The Hon’ble Mr. Kesteveny

The Hoo’ble Sir William Vinoent,
The Hon’ble Mr. Wynch,

The Hon’ble Mr. Donald.

The Hon’ble Mr. Walsh.

The Hon’ble Mr. Arthur,

The Hon’ble Major Brooke Blakeway.
The Hon'ble Raja Jai Chand.

The Hon’ble Mr. Diack.

The Hon’ble Mr. Laurie.

The Hon’ble Mr. Arbuthnot.

The Hoo’ble Mr. Rice.

The Hon’ble Maung Mye.

The Resolution was accordingly rejected.

RESOLUTION ON THE UNITED PROVINCES SETTLE-
MENT.

The Hon'ble Rai Sri Ram Bahadur:—" 8ir, I have the
honour to move the Resolution which stands against my name and is as
follows : —

That .this Council recommends to the (Governor General in Council that the annual
amount allowed at present by the Imperial Government to the Government of the United
Provinces out of the shared heads of revenme raised by the said provinces, for provincial
oxpenditure, be increased by & sum equivalent to one-eighth of their land revenue, either by
raising the proviacisl share of land revenue from three-eighths to the full extent of one-half or
by increasing that share only partially and making up the rest by raising their share in such
other shared heads of revenue as the Government may consider proper.
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“8ir, the inadequacy of the amounts allotted to the United Provinces for
local expenditure has a history of its own. As is well known the system of
iving to each province separate sums for provincial expenditure was for the
rst time introduced by Lord Mayo by his famous Decentralization Scheme of
1870. At that time the Provinces of Agra and Oudh formed two separate
administrations and in the financial adjustments of 1870 they were dealt with
separately. In 1877 the Provinces of Agra and Oudh were amalgamated and
were placed under one provincial ruler. Bir George Couper was the first
Lieutenant-Governor, and after him came Sir Alfred Lyall and 8ir Auckland
Colvin. The policy followed by the provincial rulers of the eighties
and in the earlier portion of the last decade of the last century, stands
at the root of the inadequacy of provincial allotments made in subsequent
years by the Imperial Government. That policy was to keep the provincial
expenditure as low as possible. Instead of spending the money in improvin
the administrative machinery, in ‘gliving the people more extended educationa
facilities and a Patter organized judicial service, and in providing measures for
improving material prosjre:rity of the people, the Government effected iarge
savings which were used in constructing lines of railway. Between the years
1878 and 1888 the large sum of nearly one and a quarter crores of rupees was

}

?ant from provincial revenues onthe development of railways within the
nited Proviuces, and the: Oawnpore-Achnera, the Dildarnagar-Ghazipur and
the Bareilly-Pilibhit lines were constructed from those revenues. This was
done with tﬂe hope that the receipts from those railways would go to increase
the provincial income. But when completed, those lines were taken over by
the Imperial Gqvernment,: and the ultimate gain to the province was nil.
The result of the econonﬁe* ractised by the rulers of the time was that it
created the impression that the requirements of the United Provinces were not
on the same scale as those of the other advanced provinces in India. The
amount of the then existing expenditure was taken as the standard for future
: provinoial settlements. e sums allotted in the subsequent settlements for
: looal -expendi were barely aufficient for the existing expenses of the
| administration - and :for . mcm.ﬁ the immediate needs, but they left mno
' margin for the future wants of a province, which even in those days was

" progressing, thou%h not at buch a rapid pace as it is doing now. The treatment
: aocorded to the United Provinces in' those days in respeoct of their finances was
anything but liberal and just.;
. “ The fact of the inadequaoy. of;the sums allotted to the provincial Govern-
‘ ment for expenditura came 10'-'1’.he natioe of 8ir Antony (now Lord) Macdonnell
1 soon after the. assumption by him of the administration of the United
Provinces. He found that those allotments were not sufficient for carrying
out the administration ‘with due regard to efficiency, nor for meeting the
existing and growing needs of the provinces which had then in to move
‘rapidly in every direotion towards progress and advancement. He represented
: the matter very strongly to the Imperial Government and obtained an improve-
‘ mont in the terms of'the provinoial settlement. ) '
. ' “ Both the official and non-official representatives of the United Provinces
.in this Qouncil-—and I had the honour to be among them—made repeated
representations on the subject and drew the earnest attention of the Govern-
ment of India, in Lord Curzon's as well as in Lord Minto's time, towards it.
8ir Edward Law and Sir Edward Baker, seeing the Luatioe of the provincial
-demands, raised the amount of the allotments. The people of the United
- Provinces are thankful to the Government of India for the favourable response
they received to those appeals, They are also thankful for the recurring and
non-recwrring grants given from time to time, and specially for those given
-in March last, for the advancement of education in all its branches and for
the im&lrovemant of sanitation of the larger cities.
... “The last provincial settlement was arrived at in the time of Bir John
Hewett, and it must be admitted that it was a great improvement upon those
~which'had preceded it. Instead-of making recurring annual grants in the
shape of doles, the provincial share was raised in the divimble heads of
revenue; in Land Revenue it was raised from one-fourth to three-eighths;
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in Exoise, Assessed Taxes and Forest from one-fourth to half; in Registration

from one-fourth to the whole; but in Stamps it remained the same, t.e., a

moiety. A guarantee was also given as regards the minimum sum to be obtained

from {rrigat.mn receipts. There can be no doubt that this settlement is much
more advantageous to the provinces than its predecessors.

“In order to provide for the future growth of provineial expenditure it was

- assumed, at the time of making this settlement, that, as time goes on, the
receipts from shared heads of revenue would give a progressive increase and
supply the provinces with the means to meet the growth of expenditure on
their needs in education, sanitation and in improvements in the general
administration.

“ Regarding the prospect of progressive inorease in the different heads of
revenue, Mr. Gillan, then Financial Beoretary of the United Provinces
Government, made very pertinent observations in the Finanoial Statement of
March, 1910. He said that :—

Under the settloment recently efected the provinco was in theory given a largely
increased share in expanding revenues, and it was hoped that in this way a margin would be
made available to meet the growth of expenditure. It is impossible, however, under present
conditions, to say that this will be the result. . . . . . . .
To take for instance the case of land revenue. This asoounts for a very large portion of the
whole provincial income, and it has shown in recent years & very large increase ; the cause
of that increase, however, has been the series of settlements which has recently been brought
to a close, and apart from regular revisions of settlements, the growth of land revenue is
found to be a mere Rs. 18,000 a year to which may be added the increments due to regular
settlements, averaging Rs. 30,000 a year, which will be gained during the next five years,
making a total of Ks. 43,000, of which the provincial share is, say, Re. 15,000.

1 give below a statement showing the amount of shares received during
the quinquennium 1908-1909 to 1912-1913, by the United Provinces Govern-
ment in the shared heads of revenue, vis., ad Revenue, Stamps, Bxoise,
Assessed Taxes, and Forest, and also in Irrigation as well as in Registration,
which has now become wholly provinoial.

1808-00. 1909-10. 1810-11. 1011-13. 1913-18.

Land Revenne . . 1,42,16,462 [4,58,02,710 |1,48,88,614 [1,43,82,028 |2,47,42,761

Stamps . . . .| 49,90,193 | 55,20,081 | 60,25,185 | 54,95,118 | 57,45,008
Excise .. .| 42,81,124 | 13,38,406 | 51,30,682 | 83,48,840 | 04,48,321
Assessed Taxes . . | 11,50,896 | 11,009,120 | 11,61,181 | 12,068,981 | 12,560,268
Forest .« . .|1087,708 | 11,560,582 | 11,890,220 | 80,16,160 | 85,43,953
Ragistration .+ .| 586505 | 628200 696607 | 5948568 | 6,653,803

Major works .| 94,71,901 | 88,74,549 | 83,34,478 | 82,60,282 | 79,567,265

Im‘pﬁm{
Minor works .| 1,862,215 | 160,726 | 1,060,020 | 1,60,841 | 1,79,013

“These figures are taken from the Finance and BRevenue Aoccounts of the
Government of India. A study of these figures cannot lead to any encouragi
assurance that the progressive rise in future in the receipts from the seve
heads will be commensurate with the money required for the increasing expendi-
tuve of the Province.

“ On the subjeot of the inadequacy of the provincial allotments no higher
authority can be cited than that of Bir John Hewett, who administered the
United Provinces for six years. In olosing the debate on the Provincial
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Budget of 1912-13, just a few months before his retirement, he observed as
follows :—

Both within this Couneil and throughout the province generally there is an over-
whelming body of dpinion that the permanent settlement made with us is unfavourable. That
opinion | entirely share.

There are many reforms involving recurring expenditure which appear to me to be
urgently required and which cannot possibly be carried out under the terms of the present
financial contiact. . . . . . . . . . . . . .
‘We have hitherto failed to induce the Government of India to give what we regard as
adequate consideration to the fact that our expenditure on land revenue, general administration,
courts of law, education, jails, police, medical and civil works comes in no instance up to the
average expenditure per hoad of the population in the other six large privinces in India: in
some instances (I may cite general administration, education and courts of law) we come last,
while in no single instance do we occupy a higher place than fourth. I do not despair of the
.Government of India recognizing the validity of the claim that I have made to better
treatment. . i ’

“ These are the words of a Governor who made an estimate of the require-
ments of the ptovince after an experience of six years, and in whose time the
‘Local Government administered its finances conscientiously and economically.
‘Referring to the Hon'ble Mr Gillan’s report on the accounts of the Government
iof India for 1910-11, 8ir John Hewett said that it was ‘ very satisfactory that

the Comptroller General has not found any item to criticize as objectionable in .

the provincial accounts.” -

“No doubt:our present Lieutenant-Govermor, His Honour 8ir James .

Meston, when Fihancial Secretary to the Government of India, in the course of
his remarks on the resolution moved by my Hon’ble friend Pandit Madan
Mohan Malaviya, expressed his views to the contrary. But those were his views
in 1913, and we hope that as time goes on His Honowr's experience of the
administration of the province will bring home to him the necessity of larger
pums for expenditure on thé growing needs of the provinces than the present
Provinaial settlement can giye. _
{ *“The Un.ite(i Provinces ocoupy the first place as regardsthe numerical
Lﬁr’lmgth of their population, which is a little less than four and three-quarter
hmillions ; while ,‘-g;ngal, standing second in this respeot, has a population of
little over four iand.a half millions. The United Provinoes have the largest
number of towns'as compared with all other provinces in Indis, their num
being 418, while Madras, whioh stands second in this res}not. possesses onl
279 towns. Bengal odoupies a much lower place in the scale, having only 119.
A 'very considerable sum is required for the sanitation of these towns.
« . % Within the United Provinces there is a large number of sacred places
which are resorted to:by very considerable numbers of the followers of
the Hindu religion from every nook and corner of India. The sanitation of
these places of Bi;)grimnge is & matter of the highest importance, not only '
to {the United oviices butito the whole of India. Because, unless the |
sanitation of thess plades is kept in a satisfuctory condition, there is the great |
danger—and it sotually; happens very often—of epidemic diseases being
earried over to thé other parts 0f the country by the pilgrims who assemble |
thére in enormous numbers on cerfain occasions. A very considerable outlay !
is required for improving . the water supply of these places, for widening !
their existing roads and constructing new ones, for increasing the sta
necessary to keep these places olean and for carrying out other urgent measures '
of sanitary reform. The expenditure to be incurred on these places will not be
for. local benefit only, but for the benefit of the whole of India. What
amount will be required for these purposes I am not in a position to say—but
we shall soon know it when the report of the Hon'ble Major Robertson’s
OCommittee is out. .

‘ .l % On the sanction of .the_I;ike scheme for the revision of district establish- -

ments, an additional recurring expenditure of RBe. six lakhs a year will be,
uired. Then there is the necessity for raising the of Patwaris and their |

assistante—a class of Government officials whose worﬁaiu now become heavy. -

Their salaries at present range from Rs. six to Rs. twelve per mensem. Their

s e 3 s B 3
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number in the United Provinces is 29,419. If an- incrcasc of Re. 1 per

month be given to each of them tha additional expenditure will amount in
round numbers to more than three and half lakhs a year.

“ To remove eduoational needs very considerable sums are required both
on the recurring and non-recurring sides. e require roughly speaking
Ra. 1,25,000 for E}ollegcs, two lakhs for raising the pay of teachers of Secondary
Bchools, Rs. 80,000 for Girls’ Schools, another Rs. 80,000 for European Schools
and Rs, 50,000 for Technical and Special schools.

“In addition to the above there is the all-important question of raising th
pay of Vernacular School teachers for which twelve la'hs at least a year are
‘necessary to make any impression  Not only shou'd existing teachers he given
something mnore than a subsistence allowance, but the number of teachers should
be also greatly increased.

“ Then comes the item of rural sanitation. Under this head we require
roughly calculated about five lakhs a year for the staf and establishment, and
other necessary expenses for making a beginning in this important branch of
sanitation.

“The above are some of the heads under which a largs addit onal recurrin
expenditure is requirel for supplying the alministrative and educationa
needs of the province and for introlucing maasares of sanitary reform in rural
areas.
“ The United Provinces contribute the largest amount of land revenue to
the Imperial Exchequer All other provinces get, for their expenditure, a
larger share out of the land revenue raised by them. Not nne of those pro-
vinces, I am ];:ffeﬂking subject to correotion, guts less than half and some get
more than . Justice requires that the United Provinces should not be
allowed to remain in a worse pnsition than the other provinces and their share
for local expenditure in the receipts trom land revenue should be raised to a
moiety. By increasing the share in land revenue from three-eighths to half,
the provinoial receipts will increase by about 80 lakhs a year, which sum will
suffice for the present to remove their existing wants, and those coming in
the near future. But in case the Government does mnot think it advisable
to raise the share in land revenue alone, an equivalent sum may be given by
increasing the share in land revenue only partially, and making up the rest
by raising the shares in such other shared heads of revenue as the Government
may consider proper. )

“ With these remarks, I beg to move the Resolution.”

The Oouncil adjourned here for lunch,

The Hon'ble Raja Kushal Pal Singh:—“In 1887 Bir
Richard 8trachey (to whom the credit of the remedial measures undertaken is
largely due) wrote :—

The distribution of the public income degenerated into something like s scramble, in
which the most violent had the advantage, withk very little attention to reason; as local
economy brought no local advantage, the stimnlus to avoid waste was reduced to & minimum,
and as no lo.al growth of the income led to local mesns of improv t, the interest in develop-
ing the public revennes was also brought down to the lowest level.

.. * Although this state of things was remedied to some extent by the system
of financial decentralization inaugurated by Lord Mayo, still the evil referred
to above has not been entirely removed. 1n moving the resolution on provin-
cial grants on the 7th March, 1912, the Hon’ble Mr. Gokhale said :

8ir, an unfortunats feature of the present policy, which needs special mention, is that
a great deal of, scr'mble goes on among the different provincial Governments as to how to
secure the largest share for themselves. In fact, one almost feels that the duys prior to 1870,
when the decentralization of our provincial finance first Db:fnn, are agiin returning in some
respects. It is not the Province that hus the greatest noed that gets the most, bat it is the
Province that makes the most clamour, that manages somehow to be heard most, that gets
most,
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“In the matter of the standards of expenditure fixed we are undoubtedly
suffering now from the niggardly allotments for Provinecial expenditure in the
somewhat distant past. The policy then followed has prevented the standard of
expenditure under- various heads from ever reaching the figure demanded in
the interests of the provinces.

“ In the speech delivered in the Provincial Legislative Council on the
81st Maroh, 1897, Lord MacDonnell said :

Last autumn in anticipation of the discussion of the revision of the contract, I made it
my business, with Mr. Miller’s invaluable help, to examine the past financial history and the

, actusl financial position of these provinces. Without troubling you with the details of that
. examination, 1 may say that two conclusions emerged very clearly from it. The first was that

in the period of the earlier contracts the material development of these provinces bad been
preferred to their administrative advancement; the second conclusion was that from the very
commencement the administration of the provinces had been conducted on a most economical
scale. . i

With reference to the first conclusion I wonld observe that during the earlier contracts
this Government had accumulated a balance of about a crore of rupees. That balance it
oould dispose of in two.ways. It cpuld have spent the money in improving the administrative

" machinery of the province, in givin‘g it more extended educational facilities, a better police,

pros people by the construction of railways and other
communication. ‘TheGovernment pf the day chose the latter alternative course relying doubt-
leas on the hope that ip the profits of its railways it would find an assured income for promot-
ing the administrative!improvements to which I have just referred. Accordingly the large
sccumulations which this Governmént had made were spent to the great materisl® advantage
of the conntry. in building railways. -From' these mailways at the presént time a substential
income is derived. Byt sinod théy {vere . built, they have passed out of our possession ; the
Government of Indis bas thought fit to take .them over, and the income instead of coming
into the Local E:choq?,er, ia‘appropriated by the predominant partner.

a more liberally organised judicial pervice, and so forth. Or it could have spent the money
in improving the nu'eruf peritr'ofts:w

{  Now I must not be unders by the Council as for a moment gquestioning the policy -

or the propriety of the action of the Government of India in thus tahni over the investments
thil'Ga‘Lm:lmeﬂt- idjpursisnce of an Im railway Eolio_r. Doubtless their action has
n 'for the gond of try onjthe whole. | But what I wish to point out is the restrio-
tive and injuriousjeffédt whigh thatisction has fad on the administrative development of these
provinces. i The:G ent of, thege'provinoed, while engaged in saving money wherewith
to make railways, epont less on the provincial services than it would otherwise have spent. The
y iation by the (Government o!}nd.u. of ., the interest on our investment .disabled m
4 sy, in administrative reform and expansion ; and as cackh
frrpn the parsimony of the preseding ome, we have coms

predecessors from m’ﬂn’ngﬁp;
ar
7 a bow seale of provincial expenditure and a defestive

niccessive bontraot takgs sta eharactis
o the United- Pmimur?‘;o derTbtm
adminiatrative squipmont. 3 | %

; d “In introducing the Finanoial Btatement in 1909, the Hon'ble Mr. Gillan
said :— . ; v

* It is not, I think, out of place to-observe, it is indeed sufficiently well-known that this
Province has undoubtedly s‘.ui
settlements were conducted. ! We think it can be shown that in the early days for one reason
or, another : the fioancés of these provinces were administered much more strictly ahd economi-
cally’'than ‘was the casé in:ﬁbct'ot]ilér‘ptovinui. But so long as the system of short term
mt{emeutl endured, the policy - deliberately announced and consistently applied was to base
each ; revision ‘on  the ; recent /actuals bf expenditure. To compare E’“ thiogs with small,

' the result is the same'as if in fixing tha'vontragt grants of district officers the Government |
. were to pay attention 'only’:to the actuals of recorded expenditare. In that case the Collector |
¢ who speut the most would got the most, while it would be judged that s district where the

expeaditure was small had small requirements. Similarly this Province, because it bagan

¢ with little, has continued to receive little.

“ We are the premfer province in the Indian Empire in respect of popula-

" tion,” and we pay the largest amount of land revenue to the Imperial Govern-

ment. In the following passages our late Lieutenant-Governor, Bir John
Hewett, points out in eloquent language the needs of our provinces :

T am eatisfied that it is absolutely necessary, if the people of these provinces are to be

- treated as they - deserve -to ‘be ‘treated and as the people of bther provinces are treated, for the

Local Government to be given a larger share of the revenue which accrues within the United
Provinces. I am convinced that this will be necessary in order to meet the clamant and
unanawerable demand for expenditure on such matters as education, particularly on primary,
fomale and industrial education, on sanitation and medical relief, on the improvement of
judicial arrangements, and oo the revision of the terms of service of ministerial establishments;

ered from the application of the principles on which previous -
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“In summing up the debate on the budget for the year 1912-18, Sir John

Hewett said :— N

Both within this Council and throughout the Province generally there is an over-
whelming body of opinion thit the permanent settlement made with us is unfavourable. That
opinion I entirely share. Xach financial sottlement, whether temporary or permanent, is based
on the standard of expenditure in force when it is brought into effect. Now, for practically the
whole of my service in India, this province has been ruffering because of the policy which the
Loacul Government adopted, with the full approval of the Government of India, of investing
all its available balances in productive public works. DBetwcen the years 1878 and 18N8 a
sum of 123 likhs of rupees was spent from provincial revenues on the development of railways
within the Province. The Cawnporo-Achnera, the Dildarnagar-Ghazipore, and the Bareilly-
Pilibhit lines were constructed from provincial revenues. After these railways had been
constructed the Government of India decided that the Provincial Government ought not to
be permitted to own railway systemsand these three railways were then taken over by the
Supreme Government. It is obvious that the money invested on these lines could only have
been obtained by postponing expenditure on administrative needs, and that the construction of
railways meant that the standards of expanditure wero kept lower than they ought to have
been. The form of compensation given to the Provincial Government hy the Government of
India was an assignment of #2,80,000 a year. It is easy to see that this grant could not be
in any sense equivalent to the loss suff red by the provincial revenues owing to the expenditure
of a crore and a quarter of rupees on ruilways, and in time, as successive settlements came into
effact, even this miserable compensation became merged in the general assignments. Can we
wonder thit the result has been that the standard of expenditure under different heads is far
below what it onght to be, and below what it is in other parts of India? ' We have hitherto
failed to indace the Government of India to give what we regard as adequate consideration to
the fact that our expenditure on lind revenue, general administration, courts of law, educa-
tion, jails, police, medical and civil works comes in no instance up to the average expenditure
per head of the population in the other six large provinces in India : in some instances (I ma
cite general administration, education, and courts of law) we come last, while in no single
jnstance do wo ocoupy a higher place than fourth.

‘‘ In the last speech made in the United Provinces Legislative Council on the
1st August, 1 12, Sir John ITewett expressed his dissatisfaction with the finan-
cial arrangements now in force in the following words, ¢ At the last meeting of
the Council I mentioned that a representation had been made to the Govern-
ment of India regarding the financial settlement. A reply has since come, in
which the Government of India, while acknowledging the completeness with
which the case was put before them, declined to re-open the question. There
the matter must rest, so far as I am concerned ; but my opinion that the finan-
cial arrangemen‘s now in force are not fair to the province remains unshaken.
Recentlyn§ learnt that one local Government had teen able to give some 28
lakhs to its municipalities for sanitary improvements and that the normal
expenditure of another Government falls short of the normal income by 84 lakhs
while that income increases by 15 lakhs annually. We have also all read of
the large initial balances given to the three provinces reconstituted in accor-
danoce with the announcement made at the Durbar at Delhi, It is dishearten-
ing to reflect that, after a desperate fight with the famine on large scale, which
exhausted all our resources, we were three years ago given as a balunce to start
afresh with the minimum permissible, vsz., 20 lakhs, and that an examina-
tion made in order to test the elasticity of our finances under the contract
now made permanent satisfied a Finanocial Secretary to this Government, who
now occupies & much more exalted position, that we must anticipate that our
normal income would increase by 2 lakhs a year, while our normal expendi-
ture increased by 3 lakhs. Isany argument needed to show that in such con-
ditions the distribution of land revenue in the froportion of §ths to the
United Provinces and §ths to the Government of India, while in all other pro-
vinces the Guvernment of India and the Local Government share it equally, is
not justifiable ? I sincerely trust that the Province will be successful in getting
this altered before long * .

“ The speeches made every year by the non-official members of the United
Provinces Legislative Oouncil{ as well as by those of this Council who represent
the . United Provinces, clearly show that in the United Provinces there isa
general complaint as to the inadequacy of the provincial aliotment.

“The Hon'ble Mover has made out a strong case for the prayer con-
tained in the Resolution before the Hon'ble Council and has shown with wealth
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of detail that the claim of the United Provinces for generous treatment is
unanswerable.

It is with great pleasure that I beg to support the Resolution which has
heen so ably moved by the Hon’ble Rai Sri Ram Bahadur.”

_The Hon'ble Raja Sa.igrid Abu Jafar of Pirpur:—
“ 8ir, there is no question about which the inhabitants of the United Provinces
are more unanimous than on the question of the provinocial settlement. Indeed
it has becowe an axiomatic truth. I find that for many years the non-official
members of the Provincial Council have been urging this in the United Prov-
inces Council, and even the Local Government till recently was in its favour.
Lnst year on the occasiou of the Bur_]fet. debate at Lucknow, the Hon'ble Pandit
Moti Lal very aptly said that with all the members of the Council, past, present
and futur«, it is an article of faith and it rests on the solid rocks of justice.
In O ‘tober, 1913, the United Provinces Political Conference at Fyzabad unani-
mously passed a resolution and brought this question to the notice of the Local
and the Imperial {Govern ments. On the 1st December, 1013, the Hon’ble Khawja
Ghulamus Baqlain, 8 member of the Provinoial Oouncil, asked with reference to
the Resolution No 4 of the Provincial Conference at Fyzabad that the Govern-
ment of the United Provinces might move the Imperial Government in this
matter, but the reply was unfavourable.

“ I submit that on every consideration, theoretical and practical, the demand
for an equal and equitable djstribution of the Provincial revenue is simply un-
answerable. I hope and I trust the Imperial Government woull be pleased to
take this question earnestly in hand.. .

“ The United Provinces in every way deserve the sympathy of the Govern-
ment. They are peopled by.a very quiet race, which has seldom given an
trouble to the G?):::nmenti, The 'iensity of population there is very hi ﬁ
and the peoplé require; specisl sanitary and medical protection. The people,
both the Hindusiand the Mussulmans. have a great history in the past. = These
provinces had further:the highest Oriental civilization, both in the Hindu
and the Moslem periods. Greatest rulers, 1eformers, poets, and authors were
bora .and - ﬂomisY\ead there ; ! yet the education is comparatively very backward.
It is not that the{people of the; United Provinces love ignorance more than
that of any other major provinoe, but because the mont:i spent on education
is .not sufficient. Of the school-going population of the United Provinces
15 1 per cent. only go to sofool, while the number in Madras is 308, in
Bombay 336, in Bengal 831, even in Burma it is 219 and in the backward
and sparsely populated districts of Berar and Central Provinces, it is about
fifty per cent. more than in the-United Provinces. What is even more remark-
able, the new Frontier Province has nearly the same percentage as the United
Provinces, as it has 181 of its school-guing age population in schools. !
. ; “We will have ,further the new Hindu and Moslem Universities at
Benares and Aligarh, which require to be liberally helped and more money
would be nceded Poor villages and even many small towns have practically
no medical relief. They require to be helped to get doctors, tabids or veds,
but the medical department cannot supply them. The sanitation of the towns
and villages is also a question of money. But unfortunately the United
Provinces cannot spend much upon these most necessary improvements in the
oountry. No country with a population of forty millions can possibly develop
with such a small amount spent on sanitation and medical relief. The district
boards have to be helped to improve the roads, the lighting, education, sanita-
tion, and the general welfare of the schools. They have always to postpone
most of their reforms for want of funds. If these Provinces were trea as
liberally as the others are done the condition of things would not have been
80 bad. The vast amounts which the Agra and Oudh Provinces have been
made to pay in excess of their due, if added together. would startle any
economist,
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“It is sometimes said that the evil is of long standing, hence it should not
be so keenly felt. But it is in the nature of such questions that with the ad-
vance of education they are more and more keenly felt. I trust that in the
benign regimé of His Excellency at least a beginning shall be made and a scheme
sanctioned by which a gradual if not an immediate advance should be made, so
that in a few years the United Provinces might enjoy the benefits of its normal
minimum. The difference between 875 per cent. and 50 per cent. of the vast
revenues of the United Provinces is not a thing of small moment.

“I feel, Bir, that the question cannot be long ignored. I have laid such stress
upon this important resolution of my Hon’ble friend because it is a proposal
by which the inhabitants of my provinces could be helped more effectively than
by any other proposals, and by means of this reform their educational, sanitar
economic and industrial, moral and material condition can be improvecf
Then after all it is a question of pure justice.

“ With these remarks, I support the Resolution proposed by the Hon’ble
Mover.”

The Hon'ble Sir William Meyer :—* 8ir, this is by no means
the first time that this Resolution has been brought forward in one shape
or another. It was moved by my Hon’ble friend, hfr. Madan Mohan Malaviya
in 1911. He was effectively answered by the distinguished official, who is now
Lieutenant-Governor of the United Provinoes, 8ir Jaines Meston. The resolu-
tion was defeated. The Hon'ble Pandit took the field once more in 1912.
This time the Finance Member himself came out to meet him; and again the
Hon'ble Pandit was defeated.

“ A resolution which immediately preceded the present one brought into
play the land-revenue settlements ang agrioultural conditions, and to use
an agricultural analogy my non-official friends in the United Provinoes, seeing
that this particular pfgt ofy ground did not bear good crops, evidently thought
they would leave it fallow for a time; for in 1918, wonderful to say, no rcsolu-
tion was moved. However, 1914 has come, and with it the evergreen has
sprouted once more. I may turn now to another auvalogy from the cricket
fleld. Tt often happens that when the fielding side think that their fortunes
may be improved by so doing, they change the bowling; on this occasion my
Hon'ble friend, the Pandit has retirﬁ, and has put in, if I may say so, a
veteran insidious bowler, the Hon'ble Mr. 8ri Ram— "

‘The Hon'ble Pandit Ma.daﬁ Mohan Malaviya :— I hope
he succeeds better than I."”

The Hon'ble Sir William Meyer :—“There is also a new
and untried batsman. However, with the cxamples of my predecessors
before me, I trust I shall on this occasion successfully defend the financial
wickets. My Hon'ble friend the Mover started, on this ocoasion, with anoient
history. He referred to remote Lieutenant-Governors who were guilty of, what
appears to be a great crime in Lis eyes, economy ; and, by so doing; injured the
prospeots of the province. However, events move fast in India, and that is a
matter of' the remote . The Hon’ble Mover himself admitted that the
settlements that have since been made have been of a progressively liberal
character. I will not go again over the ground that I had to take two days agu,
when I think I convinced the Council that the Government of 1ndia, in making
the Provincial Settlements, have gone on with greater and greater liberality,
and the United I'rovinces are no exception to this rule. The last settlements
in particular were practically framed by Bir James Meston. 8ir James has

layed a Erent part of Jate years in the history of the Finance Department

ere ; and he was not only a very able, but a most loyal and oconscientious
officer. Ts it likely that Sir James Meston, of all people, would have been
guilty of injustice to the province of which he was so proud ?
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“In fact all this talk of injustice is due to a misapprehension. The
_Hon’ble Mover and his friends say that it is an injustice to the United Provinces
that it should get 2 of the land revenue while other provinces get 3. I ex-
];Iained on Wednesday that the real principle that the Government of India
ave gone on was to start the provinces with a liberal standard of expenditure
and to finance them as far as possible by allotments of growing revenue. The
United Provinces got their share of Excise raised from i to § and the major
irri?ation works wore entirely provincialised. The province was exceeding?
well treated and I shall show by conorete example later on how well treated.
There was moreover a valid reason for having taken the land revenue share
at 3. This gropprt.ion was deliberately devised by Sir Edward Baker. I will
read to the Council his reason for doing so. He wrote: -

The reason is that the United Provinces land revenue is quite exceptionally large amount-
ing to over 80 per cent. of the whole revenue, Imperial plus Provincial, and it ie a%:o exposed
to climatic vicissitudes in [an exceptional degree. In order therefore to protect the 1
Governments from jialent fluotuations in its revenues (which are destructive of the objects of
& permanent sottlendent) we shounld (1) reduce the provincial share to three-eighths and (2)
guaraatee a relativgly high minimum. ) .

*“ That was jwhat was done. Let us see how the arrangement has answored.
The United Proyinces are now unfortunately in a period of scarcity. What has
been the resultiof the present arrangement ? It has guaranteed to them a
minimum revenhe of 2P40 lakhs under land revenue. The result of this is
that in the present year all but 5 lakhs of the loss under land revenue which
inevitably follows from a famine is transferred to Imperial, whose share is
reduced by some 19 lakhs.» If the Local Government had a half share
with no ﬁuarantoa. in place of § with a guarantee, instead of losing 6 lakhs
they would have lost 82.i The United Provinces may well claim to be saved
* from their friends who advocate a change of this sort. B8ir Edward Baker
: followed the Sorjptural makim of doing good by stealth. Alas ! I fear his guod
i acts have not provoked thie gratitude which thoy ought to have inspired.
; T wish also to remind the Hon'ble Mover and his friends that although the
! United Provinogs have § ohly;of their land revenue, with the material safe-
: guard: of the guarantee of which I have spoken, they have also got 40 lakhs of
. the fixed assignments. The;Hon'ble Mover has entirely ignored this and
i says ‘give us half the land revenus, that is, increase the provincial resources
! by 80 lakhs’ 'This is the sort.of argument that any Province in India might
 make. The Hon'bletPandit:in his: previous speeches used to compare the
| United Provincés with Madras, and' Ee said that these were the two provinces
: out of which the Government of India ‘got most in proportion to the total
; revenue. If I were gpeaking as a Madras officer instead of in my present posi-
; tion I should say ¢ very well. You olaim the same treatment as Mladras,
' will you kindly give  up your. additional proportion of excise, will you kindly
. content oursan; with half your major irrigation works receipts as Madras
; does ' {[y . Hon'ble) friends cannot have it every way. They cannot take the
. plums out of any particular settlement and leave the drawbacks alone. What
+ would happen if that .went on ? It would be a case of the most favoured
i provinoe :treatment yall round:: . (Every province would uire to be levelled
* up to the standard in the share of a divided head which been given to
provinces most favoured in this respect. The result would be not a mere
uestion of 80 lakhs as now, but of crores. The Hon’ble Pandit, I think, in
ednesday’s debate, spoke of crores being poured into the provincial exchequers.
I do not know whether peciple auggoaeﬁl;ﬁnt Iam a conjurer, able to produce
- money from my Hon'ble friend Mr. Hailey’s hat, or in some other mysterious
: :zthod. If crores are given to the Provinoces they must be found some-
. em__" . P

. ... .'The Hon'ble Pandit Madan Mohan Malaviya :—* I should
like to correct the Hon'ble the Finance Member. I said that if my pro-
posal had been accepted the Government of India would have had to disgorge
crores upon crores. That referred to the past, not to the future ” -
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The Hon'ble Sir William Meyer :—-“ Even in the past the
process would have been embarressing, but [ accept the Hon'ble Member's
correction ; and I say that il this principle were applied all round, and it must
be applied all round if it is to be applied with justice, it means additional
allotments of crores to the provinces herveafter.  This can only come in
two ways, in real fact, only in one way. I think IHon'ble members are aware
that the Government of India are not in a position in which they can hand
over croves to the provinces. Even if they were in such a position this would
mean suspending beneficient reforms and starving the development of
important heads which the Government of India have to reserve as Im-
k)-erial—-m what the policy would practically mean is an increase of taxation.
Vould the members of this Council welcome an increase in taxation ? I do
not think so.

“ Now. stress has beeu laid on speeches by Sir John Hewett. I may observe
here that Sir John Hewett, in 1907, writing to the Finanoce Dapartment, des-
cribed the then settlement with the United Provinces as a liberal settlement
As for Sir John Hewett’s valedictory speech, with al. deference to a great pro-
vinoial administrator, I confess that I am not particularly moved Ly it. It was
an ex parte utterance with no representative of the Government of India there
to gainsay him ; and any departing Governor or Lieutenant-Governor could, if
he chose, before relinquishing his gadi say that hei;f:ro\rinco required so much
more mono{, and that it was very hard lines indeed if it did not get it. I say
that not only have we been most liberal in the present settlement with the
United Provinces ; but that we have gone further of late years and have made
provision at the expense of Imperial revenues for remission of the pafwari and
famine cesses, 8 measure which was of special benefit to the people of those pro-
vinces. Again the District Boards there have for the first time rmen ut on a
sound financial footing. The Local Government used to take a good deal of
money to which the Board were really entitled. The Government of India step-
ped in and said ‘ Give the Local coards the full Jand cess and we will com-
pensate you. The Government of India have indeed been regarded as so
generous to the Government of the United Provinces that we have had a
remonstrance from another Local Goveroment, who said that we were giving the
United Provinces too much and their province too little. Then comes an appeal
tn _forma pauperis. ° ‘Lhe province 1s wretchedly poor, there are many craims
which it has to discharge ; the Government of India must be kind and give
it some morey.'

“ Well, Bir, in the speeches that have been made on this subject, there is
one woid which I have entirely missed—the word economy. People are ready
enough to denounce the Government of India—and not merely the Government
of In%ia.. but all Governmenis in India—for extravagance when it suits their
_purpose, but when it comes to a case like this, there is to be no question of a

covincial Government economising, of ifs trying to cut its coat according to
its' cloth~- ** Oh no ; more money for this, more money for that, more money for
the others—but not to be found by us, to be found (apparently) by somebody
else’ And in this conneotion I think my friend the Hon’ble Mover was a
bit inconsistent, because in the resolution .greueding this he supported a l[;m-
posal which would have materially diminished the future receipts fiom land
revenue. Is it logical to say that a province does not get eoough land revenue
ﬁnd hatl’len to take that course ? Surely he ought to begin by husbanding what

e has.

* Well, now, I promised a little demonstration of what the actual con-
dition in the United Provinces is. I have already mentioned how the pro-
vincial land revenue has been saved owing to the duration of the guarantee.
As regards other ordinary heads, famine conditions have not, in the current
year, prevonted a very fair growth of revenue, they bave actually led to a
considerable increase of income under irrigation. In the next year some
setback must be expected. To a province with a large balance in a secure

ition as regards its guaranteed ind revenue, this setback is not crippling
1n its effeots. In the curront year there has been no demand for curtailment
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of expenditure, and a very large outlay will be incurred—from special
grants formerly given by the Govetnment of India in particular. Also the
Imperial Government makes itself responsible for practically the whole of the
actual famine expenditure ; that is this year. In the coming year the Local
Government will have to take its shaic of famine relicf expenditure, both
direct and indirect, but its resources are nevertheless sufficient to provide
again for certain important administrative schemes, for example the pro-
vincialisation of village police in Oudh, what is known as the Pike Committee’s
scheme for the revision of ministerial establishments and so on—matters which
we used to be told in former years the province could not possibly finance
on its present resources, and which it is now doing in a time of famine.

“ As to expenditure next year, I should also like to read a particular para-
graph from the Lieutenant-Governor’s budget letter. He says:—

The Lientenant-Governor earnestly trusts that no material reduction in the figure
of bLudget extendilum (that is, the figure he proposed), will be enforerd. Tt is true that
the provincial bulonle is considerably reduced ; but the bulance has been built up in the past
as a result of careful adminisfration in order to meet the very purpose for which it is now
being utilised, ono Of the too frequently recurring scarcities to which these provinces are
unhappily liable. .

“ Here is the Government of this so-called anor province specially asking
us not to restrict expenditure. Ita closin lance at the end of next year
is expected to amount to the very large sum of 112 lakhs, of which some 86
lakhs are independent of jthe Government of India's special grants. The
minimum provincial balance prescribed is 20 lakhs, so that, outside the special
grants, ‘they will still have about four times as much. No one would seek
to deny, Bir, the hardship and loss which famine must entail under the best
~and most liberal arrangements, but those who are familiar with ihe state
-of provincial finance not sojmany years ago in times of famine, will realise
“the e:tfaordin:?y degree in which. it 1s mitigated under our present polioy.
{Then & relerence was;made jto certain remarks by Mr. Gillan as Finarcial Seore-
itury in the: Unitedi{Provinces. One remark was really rather interesting,
‘ because I gatherjthat{Mr. Gillan complained that too large a share of the
United Provinoes resources was obtained from land revenue, which he argued to
i be relativoly stationary ; and it is this relatively stationary head which my
ihon'ble friend : wants:to iﬁti.n greater share of. Then again Mr. Gillan
ieqtimated most cautiously that'the growing revenues assigned to the province
'would develop very slowly. As a matter of fact they have developed twice as
ifast as the .Government of India auticipated when framing the last settlement.
' Against an anticipated development at the time of the settlement of 18
' laﬁu over a particular period, tEa actual development has been 36 lakhs.

“ Now, B8ir, to‘sum up. I have tried to show that there is no
‘injustioe involved to the United Provinces. This idea of injustice, because
‘they do not|get: a rgu@icular:.' share of a particular head of land revenue,
is, & mere catchword.:' In essentials they are treated at least as well as
.anybody .else. The actual policy proposed must involve one of two things
| proposed by, the ;Hq'n'"ble aver ; either, as I have said, it must logically
L applied all’ round, with the results that I have indicated, or the
. Hon‘h]% Mover will say ‘I demand preferential treatment for the United
Provinces and I don't care a blow what hagpens to anyhody else” Well, let
us take it on" that ground. He asks the Government of India to give the
United Provinces 80 lakhs more a year. My predecessor said on the last
oocasion—and I endorse . it—that the (Government of India are unable to make
such a grant from Imperial revenues without bringing to a standstill those
beneficent activities with which 8ir (to the Vice-President) have been so
grominent‘l associated,” and - without bringing to a standstill also its work and
duties in other respects. There are :1::{ two remaining possible courses in
order to carry out my Hon'ble friend's wi The first is taxation. I, for one,
‘am not going to propose in this'Council a special tax for the development of
the United Provinces. The second is to tear up the present provincial settle-
ments all round and to. take the 50 lakhs a year from other provinces. As to

\
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that, I wonder how many of the other non-official members of this Council,
coming from these other provinoces, will support a proposal to make the rest
of India tributary to the United Provinces.

“Ido not want to be misunderstood. I have had to resist this motion,
becauss I think it is based. on misconception ; while in so far as it would
have any real effect, it would be, as I have said, by giving unjust
and preferential treatment to one province of India over the rest. I
have travelled a good deal in the United Provinces: some of my hest
friends have come from there. I recognise that they are in many
_ respects the premier province of India. Through their officers they have been

‘most closely connected with the Finance Department. Taking recent years,

I need only again mention 8ir James Meston and Mr. Gillan, and now, my
most able Becretary Mr. Brunyate. All come from the United Provinces. i
of all men would be the last to speak disparagingly of this great province;
alt I do say is that its non-official representatives must not ask that they shall
receive treatment which would be unjust to the rest of India.”

The Hon'ble Pandit Madan Mohan Malaviya :—* 8ir, the
Hon'ble Finance Member has kept his wickets with as much obduracy as he
could and he can well congratulate himself upon doing so. Now, 8ir, this resolu-
tion is brought forward not with a desire to take up the time of this Council over
a mere theoretical discussion of what would be right for the United Provinces
in comparison with the other ]i)rovinoas. The resolution is based upon a living
sonse of injustice which is keenly felt in regard to the present arrangements, not
merely by non-official members of the United Provinces in this Council, but by
a number of officials of the Government connected with the administration of
tho Unitel Provinoes. My friend hagtried to dispose somewhat lightly of
the last protest addressed by Bir John Hewett on the eve of his administration.
I was sorry to find my friend similarly li{)ht}y treat the remarks of Bir Charles
Trevelyan on another occasion regarding Provincial and Imperial arrangements.
My friend is welcome to do so, but, 8ir, the objeotion taken by him was that Bir
John Hewett addressed those remarks ex parte (I do not know what er parte
means thore because he was addressing the whole Council and through the g: n-
cil the Government and the country). Then my friend’s objection was that they
were remarks addressed at the time of a valedictory address. Now, Bir, I will not
take up the time of the Council, but I invite my friend to read the protests which
run through the Financial Btatemen:s and budget debates yeir after year for
the last three or four years, before 8ir John Hewett laid down the reins of his
office, and I submit 8ir John Hewett acted only as many officials act. At the
time he went to the Government of the United Provinces, he expected
that the claims of the United Provinces would be considered fairly
and reasonably by the Government of India. I made a suggestion, I
think it was in the year 1009, that the Local Government, the Government
of Bir John Hewsett, should address a representation to this Government in order
to get this inequalmfg remedied. 8ir John Hewett was almost angry at the
suggestion that I o that he should then address the Government of India.
He thought that, by not making a representation, he had proved to the Govern-
ment of India that he had very great confidence in them and that he would
thereby secure fair treatment, but he was disillusioned. The settlement that
was made was examined by him and by his S8ecretaries and by the Council and
it was found to be more illusory than real.

“ My friend the mover of the resolution has already acknowledged, and I
repeat the acknowledgment that the Government of India have in past years
made many assignments to the Government of the United Provinces which have
improved the financial position of the Province. But, S8ir my friend should
remember what he said the other day, that when the Provincial Bettlements
were started, the great desire, the one predominant desire of the Government of
India, was to gain as much of the finances of the country to themselves as they
ocould, and to give as little to the provinces as they could. I will not r?mt
what I said two years ago in this Council on this question but T will just draw
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attention to what is stated in the resolution of the Government issued iz May
1912 on this subject. In that resolution the Government have clearly recognised
that ¢ the second important principle of the system was that the distribution of
revenues between the Provincial and Central Governments was made, except on
ocoasions of great emergency, with practical reference, not to the needs of the
Central Government, but to the outlay which each province might be called
upon to incur upon the services which it administered. ’

“Further on in the same resolution the Government of India recognised the
inequalily of the present arrangements in the following words. * It is perfectly
clear that, at the time of concluding the last contracts, some of the Yrovinces
were more backward than others It is known that some of the previous settle-
ments had beeu framed on generous and others upon less liberal lines, and that
the standurds of lexpenditure were in consequence unequal, and that certain
provinces have thus been placed at a definite disadvantage for all time’ In
this way the older Provincés and those most insistent in their demands now
find themselves in comfortable circumstances, while the more backward and
less demonstratiﬂ? administrations have to face permanent financial stringency.

“In the rogly which Bir James Meston gave to my resolution in 1911 he
also pointed out'that we had suffered in the past for our virtue. Well, I
submit, Sir, that we should not be made to suffer for our virtue. In opposing
my resolution Sir.James Meston said among other things:—‘If in old days
they (the United Provinces) suffered for their virtue, in later days they
have certainly been making up lost ground.” But they have not made up.
the full ground.: What I submit is this, in the beginning of these settle-
ments ic is admitted on all hands that there was no principle underly-
ing theso settlements; later: on the Government of India have laid down
certain principles. One of; these is that a uniform share of revenue, so
far as possible the}same share of the chief sources of revenue, shall be given
to each Province fo insure alreasonable equality of treatment. Now we say
the same share should be gﬂen.to us of the land revenue which is given to
other provinoes. [At one time the share of the land revenue was only one-
fourth, The Government have now raised it to one-half in the oase of every
other province, except i my own. In ‘the case of Burma it has beenraised to
five-eighths. What I contend is that our share should be raised. The Hon'ble.
Finance Member says Bir Edward Baker pointed out the reason why gths
was given to us, and the reason was that we contributed a very much larger
sum than other provinces.—"

The Hon'ble Sir William Meyer :—“The reason was that
fou had a very :larze share of land revenue and that it was partioularly
iable to visitation and  therefore $ths with a guarantee was better than a
balf without it. That;was the reason.” ]

. | The Hon'ble Pandit Madan Mohan Malaviya:—“I am not,
sure, Sir, that the'minimum guarantee was staried in the time of Sir Edward:
Baker. I thought it came later on. One of the reasons why only §ths was:
given to the United Provinces was that we had a very large share of the land
revenue. Now, 8ir, I submit that the fact that we have to contribute a larger
share of land revenue ought not to be made a direot or.indirect ground for.
refusing to,us half the share of revenue granted to other provinces. But my
frisnd says ‘you have no reason to complain, the real thing you have to see 1s
that you get compensation under other heads ; you get more under Excise than
some other provinces do, and you get more under Irrigation." And my friend the
Hon'ble Rai 8ri Ram ‘Bahadur has invited us to aocept an arrangement.
practically by, which we . ghall. give up what we get under these and
get our half share of the land revenue,. ,f
" % Now, Bir, in the resolution to which I have referred, the Government of .
India recognised the extreme difficulty of answering these criticisms, and my
friend has said that the answer 1 to be found in the fact that we get
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something more under other heads. I am quite willing, Sir, that we should,
in tho first instance, he put on a level with other provinces so far as the land
revenue is concerned, and that other adjustments which may be necessary
should be made. That we have contributed in the past very much larger sums
than other provinces. We certainly are entitled to more consideration than

we have received.

“ My friend has repeatedly reminded the Council of what the Government
of India have given to the United Provinces in the last few years, but
he has forgotten or he did not care to mention what the United Provinces
have been contributing to the Government of India for these many decades. A
glance at the tables of land reveuue will show that the United Provinces bave
contributed more than any other province singly under the head of land revenue.
I therefore submit that, so far as the justice of the claim is concerued, it is not
met by pointing out that under certain other heads we are receiving more. If we
are receiving more than we deserve under certain heads the matter may be consi-
dered. The reason why we ask for this inerease in the land revenue 1s because
our land revenue is the iargest item in the receipts and because if we get one-
eighth of that share it comes to 80 lakhs yearly. Kfy friend says that will u
the finaunces of the Imperial Government. I do not think, Sir, it would. When
the Government of India raised the standard from one-fourth to one-half in the
case of other provinces, their finances were not upset. When the Government of
India gave five-eigths o Burma the finances of the Government of India were
not upset. As it was done in the past 8o it would be done in the future. If we
have to make practical sugoestions as to how it could he done, I am quite
willing that we who submit the resolution should sit down with the Hon'ble
Member and disouss it at any time, but here all that we ask for is that the
principle should be recognised, and if it is not possible to accede to our de-
mands, our utmost demand at once and this year, it should be recognised that
it is to be met and it may be met either this year or next year, or at the
earliest favourable opportunity.

“Qur object is not to embarrass the finances of the Government. Our
object is not to take away from other provinces what is their due. Our whole
object is to receive the same share in the shape of land revenue which is allowed
to every other province in the Empire. My Hon'ble friend towards the
conclusion of his speech stated that we made an appeal in formd pauperis.
I submit, 8ir, that it is adding an insult to the injury that we have received to
suggest that we make an appeal in formd pauperis. We are asking the
Finance Department simply to act justly towards the United Frovinces. If
our contributions did not justify this demand I would not be here to 1-)[1:;: it
But we say we have been contributing such large sums and the Finance
ment has been withholding what is our due. We do not ask the Finance
Department to take away anything from any other province ; we do not ask
for it as a matter of oharity or as a matter of grace; weask only that the

rinciples which the Government of India laid down of equality of treatment
E)r the provinces should be applied to the United Provinces. We are willing
that there should be adjustment, but my friend has not suggested any single
reason why the demand of the United Provinces for this larger share should not
be accepted, except that the Government of India have not at this moment
money enough in their hands and that we are receiving something more under
certain other heads. I submit, Sir, the claims of the United Provinces in the
mang matters which have been pointed out by my friends are insistent. If
the demands of education require that the Government of India should have
large funds, well those funds should be made available after what is properly
due toevery province has been secured to that province. I expect there will be
large enough funds in the hands of the Government of India to meet those
demands. If we get our share of the land-revenue, then our share can be
considered in making any grants which he may make to other provinces and to
us. Those are things whic\f'l can be adjusted. But the broad fact remains that
we are not gattiltlﬁnwhat every other province is getting. There is only one
other point and that relates to the irrigation rates and the excise rates. From
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figures for which I was indebted to my Hon'ble friend’s department, I showed
two years ago that we were getting only about 52} per cent. of the provincial
revenues for provincial expenditure, wﬁile other provinces were getting some-
thing like 71 and 69 per cent. of theirs—"

The Hon’ble Sir William Meyer :—“ What about Madras P

The Hon'ble Pandit Madan Mohan Malaviya :(—*“ My
Hon'ble friend refers to Madras. 'he Hon'ble Sir James Meston, while he
tried to defeat my Resolution and did defeat it, was conscious all along that
there were.certain provinces who were badly treated, and he said Madras,
the Punjab and the United Provinces were so treated. On pajg;a 828 of the
I‘::(zlceedings of this Council for the year 1911 this is what Sir James Meston
Bad i—

The United Provinces have got this, and what they now bave to dois so to regulate the
development of their expenditure that it does not exceed the pace of the growth in their
revenue. Their progress, I must admit, will not be 8o rapid as some of us would like to
see. But certain pt}'ovinc&l have, and must always have, relatively smaller srendini‘ powers
than certain others. I must admit that Madrus, the Punjab and the United Provinces
are unquestionably the three which have in the past been forced to exercise the greatest
economies. Inequality there has been and inequarity I am afraid there must always be to
some extent ; but it is not nearly so bad as the Hon’ble Pandit would have us believe.

“There is a clear admission that inequality there has been in the past
and that Madras, the Punjab and the United Provinces have suffered. I onl
ask that so far as my province is concerned, the inequality should be remedjec{
With these few words I strongly commend the Raso‘]ution to the acceptance of
the Council. I hope, Sir, that if my Hon'ble friend is not willing at the
present moment to concede this demand, the demand will be conceded in a few

- years."

. The Hon'’ble Sir William Meyer :— 8ir, I did not want to
" trouble the Council again,’ but the Hon'ble Pandit’s speech requires some
. reply. I find that in the former debates to which I referred 8ir James Meston

desoribed the Hon'ble Pandit's speech as a ‘dying swan song.’ I really do
. not know why be called it that ; nor has the metaphor proved very apt. If
» I had to use one, I should compare the Hon'ble Pandit to that immortal bird,
. the pheenix, for here'he is more alive and singing more lustily than ever.
. “In the first place I must take exception to the way in which the Hon'ble

Pandit read from a Resolution of the Government of India in the Xinance
- Department on the subjeot of Provincinl Settlements—as regards alleged irre-

gularities the passage he read summarised the objeotions which the Government
" of India said were urged by ‘ certain oritics,’ but if I had not risen to make
: this correction, it might have been assumed by the Oouncil that they were the
- objections of the Government of India themselves. I will read what the Gov-
: ernment of India sa.l':?.'ns'their' reply—" ;
v L B

| The Hon'blé ‘Pandit Madan Mohan Malaviya :—" May|
explain ? In the remarks I made about the Hon'’ble Sir James Meston, I
intended them :to apply to them both, because Sir James Meston poin
ed out that these were oconclusions which the Government of India
did not admit, though they stated the case for the opposite side very fully.”
1

. The Hon'ble Sir William Meyer :— *“ The Hon'ble Pandit did

. not make it clear that the. passage he was not the case admitted

! the Government of India, but the case of ‘certain critics.” Now I will

i what the Government of India went on to say—that is what was the case of the

i-Government of India :— | .

! ‘The Government of India were prepared to admit the extreme difficulty of giving a con-
clusive reply to thesa arguments It is impossible to devise a satisfactory test equality of
treatment which could be applied with safety to the results of the various settlementa. oy
were not, however, ready to concede the justice of the criticisms. The supposed inequality of
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treatment, if it exist at all, is historical and inevitable rathor than the outcome of administra-
tive partiality ; while ite very existence is extremely doubtful.  Fach province bas had perio-
dical re-scttlement since +682. During the intervening years. there has been n steady advance
in the equipment of every Local Governinent. The pressure has been constant. both from within
and from above, in the direction of greater efliciency and increased administrative comfort ;
while the supervision and control of the Central Governinent have had the same tendency.  All
these influences have re-acted on each sucves-ive revision of the permanent settlements, and
have inevitably worked towards an cqualization of the scale of expenditure in the different
provinces. At every periodical review the poorer Local Governments have pressed their griev-
ances ; and the haggling of a quarter of a century has estublished a2 rough equality which
could not now be replaced by theoretical calculativna. One province 1nny %«.- bebind another
in its jails, or a third in its ronds, and it+ subordinate oifivials may be woree paid thar a
fourth ; but it probably spends more thun its neighbours on police or on edueation. Tuking
the udministrative equipment as a whole, the Guvernment of Indin found it imjosrible to
believe that inequatliil:y in the s-ttlements had gone far enough to sturve one province in its
necessities in order to lond another with luxuries, und they con<idered it entively unnecessary in
secking & basis for permanency, to make any radical alterations in the existing settlements
which have been evolved by theslow process of years.

“ On that, Bir, I take my stand. The sottlements did grow up in a han-
hazard fashion. But as was very clearly shown in this Resolution, which was
brought out in the time of my predecessor and signed by Mr. Gillan, the
provinces had gradually attained to what was a rough equality, and it was
under these conditions that the last provincial Béttlements were framed.

‘“ Perhaps my Hon'ble friend thinks I am a person of leisure. I can assure
him I am not. I find the day hardly long enough to get through the day’s
work, and I am certainly not going to embark, having only lately assumed
office, on the task of pulling up the provincial settlements effected in 1911
by the roots in order to see if there are still some theoretical inequalities which
may have to be redressed

" “Then, my Hon'ble friend talks persistently of injustice and says his pro-
vince demands * just treatment,’ some inalienable right apparently to get a
specific share of the land revenue receipts. In past times one heard a good deal
of the divine right of kings, or of the divine right of bishops; then of the divine
right of Parliaments, and now, I think, we have got to the divine right of labour.
But here is & quite new cry, the divine right of Provincial Governments " —

I'Ehe Hon’ble Pandit Madan Mohan Malaviya :—“Of the
Pwp .!’

The Hon'ble Sir William Meyer :—*“ Very well, I will take my
- Hon’ble friend on that point T accept entiroly the proposiiion that tho reve-
nues of India are raised from the people of India to be expended for the benefit
of the people of India. But 1 entirely repudiate *he idea that the Provincial
Governments are in some way nearer to God. and ni.ore closely represent the
people as a whole, than the Government of India
“We have a distribution of functions which has grndually qrown up;
but the functions of the Government of India touch the people closcly enough.
The Government of India are responsible for the defence of the people; the
Government of India are responsible for irrigation and railway works ; the Gov-
ernment of India are responsible for posts and telegraphs: the Government of
India are working just as much in the interests of the people as the Provincial
Governments are ’—

The Hon’ble| Pandit Madan Mohan Malaviya :—* The
people pay.”
The Hon'ble the Vice-President :—* Order, order!”

The Hon'ble Sir William Meyer :— The people pay, but
why anybody should say that Provincial Governments have for some reason or
other a prior olaim to the money, I do not know. The Government of India

a.ndp make the relative shares as even as they can, but they cannot admit

the divine right of Provincial Governmentas.
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‘Then my Hon’ble friend comes down to something very materially differ-
ent from what was said by the Hon'ble Mover. The latter says ¢ give us 80
lakhs straight away, i.e., increase the land revenue share to one-half, and hang the
rest !’ I may remark, with reference to something that fell from the Hon'ble
Pandit, that no province has ever got 80 lakhs straight off as a pure increase in
any one settlement. ‘ But,’ says the Hon’ble Pandit, ‘ if you won't give me 80
lakhs, I am willing to do a deal with you. @ive me B0 lakhs in the shape of
land revenue, and see if you cannot take away something in another direction.’
That is in its way a more modest proposal than the Hon’ble Mover's; but
nevertheless I cannot accept it, because it involves tampering with the provincial
settlements which have only lately come into existence. One thing I will say.
As I said before, I do not wish to be regarded as in any way harsh to the United
Provinces. If I at all seem to be so, it is merely to defend the interests of the
other provinces. ;| The United Provinces have already got some 40 lakhs of
fixed assighments, and as time goes on, that may increase. As I said two days
ago, when the fixed assignmnents get large enough, I shall be perfectly ready to
take up the question of converting those fixed assignments into a share of
growing revenuej; and if my Hon'ble friend and his Local Government can
convince me t the land revenue is the best head to take, why, the land
revenue will be taken.”

The Hon'ble Rai Sri Ram Bahadur:—“Bir, I have been
anticipated by my Hon'ble friend, Pandit Madan Mohan Malaviya, in many
of the replies [ intended to make to certain remarks made by my friend the
Hon'ble the Finance Minister. There are still, however, some points on which
I wish to say a few words.

“ One of the points urged by the Hon’ble the Finance Minister was that in
the year 1911-12 an identical Resolution was brought forward before this
Council and defeated. I humbly submit that past defeats should not be set

inst us when e are in 4 position to bring before this Hon'ble Oouncil fresh
facts and figures Which establish the necessities of raising the share in revenue
for our provinocial expenditufe. Then, it was said that the reason why three-
éighths of the land revenue was assigned to the United Provinces was because
they raise a t.%y large amount of revenue, and therefore three-eighths was consi-
dered to be sufficient. } To this reasoning, Bir, I demur. That is the greater
reasbn why our iprovi ﬁht to get half and should be placed on the same
footing as other provinces. All other provinces get at least half and some of
them more than half. { The Hon'ble the Finance Minister has put before the
Council certain figures relatinﬁ"to this year. Of course this is a bad year, so far
as my provinces:are concerned. The object of this Resolution is not that an
amendment in the existing settlement should be made this year: it may be
made in the year which will come after this or even in the year coming after
the next. There are the necessities and wants staring us in the face and they
must be removed.. They cannot be: removed without the helping hand of
the Imperial Goyernment being extended to us. I placed before this Council
some of thepressing wants of my provinces. There is no denying the fact
that those wants flo exist:and that we require additional expenditure to remove
them. If the wantsdo exist and their existence cannot be dl:aon.iad, they must be
removed for the welfare of the people and means must be found by the
Imperial Government; for in the matter of finance the hands of the Looal
Government ‘ are so much tied that they cannot take the initiative in anything
without the sanotion of the Central Government.

‘ As regards the speeches made by Bir John Hewett in the closing months

of his Lieutenant-Governorship, my friend the Hon'ble Pandit has said all
that can be said on them. @ .

. ;. “Then, the, Hon'ble the Finance Minister has remarked that our appeal
'?6? the increase of allotments is in formd pauperis. The Legislature has made
rovisions for hearing appeals in formd pauperss, and those appeals are heard
y the Courts when there is justice on the side of the man who comes in formd
pauperis. If that procedure is to be adopted it should be adopted in the case
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of the United Provinces, because justice is on their side and therefore they
earnestly appeal that their case should be taken into cousideration by the
Central Government.

It is said that I supported the Resolution which was moved by my friend
the Hon’ble Raja Kushal Pal 8Singh on the subject of extension of the term of
sottlement, and that in supporting that Resolution I was guilty of maintaining,
in a way, the position that the revenue should be diminishod. I submit that
I did not do it with that motive. The extension of the term of settlement
would keep the revenue as it is now, and it is out of the existing amount that
my provinces claim half. If the revenue is revised after the expiration of some
period, then the extension of the share also will be made at that time. '

“ Then, Sir, a reference was made to Mr. Gillan’s romarks made at tho time
og announcing the finanoial statemont of the United Provinces in the year
1910.

“ The passage which I gquoted and which is to be found at page 91 of the
Local Oouncil Proceedings, shows that what Mr. Gillan meant as regards the
expanding revenues of the United Provinces was that thoy had expanded in the
past, because the revision of nssessments had come into force, and that land
revenues formed the bulk of the income from which the United Provinces get
the major portion of their expenditure. He did not refer to the justness of
the settlement then made under which the provincial share was raised from
one-fourth to three-eighths.

“My Hon'ble friend has referred to the letter of His Honour the
Lieutenant-Governor enclosing the Budget submitted by him and said that it
shows a balance of 112 lakhs, although the minimum provincial balance pre-
scribed by the orders of the Financial Department is 20 lakhs only. I have
no knowledge of that letter, which forms part of the official correspondence
between the Financial Department of the Government of India and the United
Provinces. I think that perha{)a raany of those sums which were given by the
Government of India for special purposes have not {eb been spent, and that
is the reason why such a large bﬂnnce is shown. Take, for instance, the case
of primary education. Our Government has not yet finally decided how the
money given for it is to be spent. A committee has been sitting to suggest the
means and ob{ectl on which that money should be spent, and the matter will be
decided very shortly. I think that similar remarks can be made with regard
to other objeots for which these assignments were given ""—

The Hon'ble Sir William Meyer :—“ I said that the balance
would be 85 lakhs independent of these special assignments from the Govera-

ment of India.”

. The Hon'ble Rai Sri Ram Bahadur :—“ My prayer is that I
bave shown the necessity why the Government of India should come to hel
my provinoce ; the amouut whioh is placed at the dispo:al of the Provincij
Governmeut is not sufficient to meet the coming necessities which cannot
be overloocked. They must be supplied eitber to-day, to-morrow, or the day
after. The raising of the provincial share of revenue for expenditure on them
is the only means by which they can be supplied.”

The Resolution was put and rejected.

The Council adjourned to Monday, the 2nd March, 1914.

W. H. VINCENT,

Seorelary to the Government of India,
Legislative Department.

DeLEI;
The 10th March, 1914.
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APPENDIX A.

(Referred to in the Answer to Question 2.)

A

Statement showing tic vabue (sn rupees) of Aides and skins, tanmed or dressed, and hides
and sking, raw, exporded ¢ the United Kingdom from the Provinces of Madras, Bombay,
Dengal and Sind during the years 1910-11 to 1912-13.

Hides and skins, tanned or dresssd. Hides and skins, raw.
Provinoss. T
1910-11. 1911-13. 1918-18, 1810-11. y 1911-18, 191213,
I
Ba. Ra, Ba. Rs. : Ra, Ra.
Madma . . .| 27991008 | 830,60,445 | 3,1870897 | 340,881 , 338400 |  6,85,738
|
Bombsy . . . 65,13,248 |  68,78,727 76,61,883 649,743,  9,80,800 | 17,390,195
Beogal . . . 10,800 9,000 17,770 | 94,57,428 | 25,48,818 | 90,87,760
Bind . 013,386 |  ©0,43,445 494150 | 808710 763,807 | 2076800
B.

Fabue (in rupees) of Aides and skins, tanned or dressed, and Kides and shins, raw, esported
JSrom India o Germany during the years 1911-13, 1918-13, and 9 months April to Decem-
Ber 1913.

9 months April
1911-18, 1018-13, te
Decomber 1918,
Rs. Rs. Rs.
Hides and skins, tarned or dressed . 6,060,700 5,98,645 3,07,821
Hides and skine, rnw . . . . 3,58,60,445 2,79.58,518 1,97,86,000




A PENDIX B.
(Beferved to in the Answer to Question 6.)
Statement showing the averane per annwm of the quantity and value of cotfon picce-goods

smported snto India and manwfactured in India by power looms during the period
v apecified gn the first column. -

CorToN PIECE-GOODS IMPORTED INTO | CoTroN PIRCE-GOODS naiunoru RRD
; Ixp1a. BY POWER LOOMS IN INDI4.
. mme mtiw o on bl - e . .- . .
Ducize” ] I —
) ", | Quantity in milllions | Value in lakhs of |Quantity in millions
- n{yuﬂll'.. - rupees. o"; Ibe. Ylluo.
|
o, -
. ! Ra.
1801-62 to 1867-71 . l Not ;ullsi'bh 1,933
1871-73 to 1880-81 -; i, 1,387 1,625
18816810 180091 . . 1,850 2,391
1891-99 10190001 . . 1,988 2,600
190108 f51010-11 - . 2248 - 8,878 - 170
LI AR ) ~ . 3 - oF 5
® Cortaln classes of pleve-goods were recorded exclusively in pairs, pieces and dozens betwoeen 1871-78 and

1874-76., . These denominations have been ¢onveried into on a conventional basis. Consequently the yardc
age of figures during thh deceds 1871-78 ta 1880-81 are only approximate.
BT avirigs 4r aiiuni of the quantity ¥ ontton plece-goods imported into Indis during the
od 1347-88 tp 1870- mo’:rnﬂllon yards approzimately. Figures of quantity prior to
80766 arj not sfallable.|

. ~The av of uantity sof cotton piece-goods manufactured b loo
n TdiasRring the poriod 1898-07 £ 1600-01 1e 04 million Too - Figares: of prad iatios for tie

. pnugi',;run-?n:ﬁn F .

3

" 8.—The value oe!;.q:aqrd._u:&nuih in fadia by powsr looms ts'nof avatlabla.

- S SR OR—— T

o
.

X T .
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II'

Statement showing the uction baken against edifors or printers of nesspapers wader Chapter F I
or Section 163-4., Indian Penal Code.

Proviner.
i

Madras . . .
Bombay . . .
Bengal . .
Bihar and Orissa .
United Provinces .
Poanjab . . . .
Burma . . . .
Central Provinces . .
Assam . . . .
North-West Frontier Pro- [
vinoe. i

Delhi . . .

|

*|
Torat o

i

No. or IXDIAK-OWNED NEWSPAPERS,

Prosecuted for sedition. Convioted of sedition. REMAREL
English. Vernacular. | English. | Vernaoular,
1910.
1 1 1
. 1 ses 1
1._.._.__._,_,__ — e - ——
] 2 .- 2
I
1911.
Nid.
1918,
Nat.
1913.

Nil.
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Stalement showing ‘t,. number of newapapors-and periodicals owned or edited by Indiana

published

‘y

x the 315t Decombor 1909 and on the 81st December 1918.

I 8lsT DECEMBEE.

. 1900. 1918
l’llﬂtll'ol‘ ; Basanxs.
PUBLISKED IN PUBLISEED 1IN
‘Ithdhh._ Versacolar.| English. | Vernacuhr.
Xadrma .. .. 8| o9 /| *101]% Including  Anglo-
; - _ Tomil 5d Temil
Bombay . . 2 819 28 849 | French.
g»I . .. o 102 86 190
Bengal and Amad . . t R 55 .
and Orissa . . . . 8 ]
. . . . . . - ] $18 [ + Inclad two
Unfited Provisoss . |3 m 148 18 s Lind lﬂ%'*
! , Ruth-w.-l !'npau Pw
5 “ o % 173 80 174
. ) in 5 N
:3:: Proviasss and n-.]- db e 13 1 18
-' _ _ :iom. g 200 | ’:.m 198 1,181,
8.0.7. 1 Dait. ‘a8 b.-u-i-u.-m.





